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SAMPURNA NAND ...APPLICANT
VERSUS
STATE OF U.P& OTHERS ..RESPONDENTS
INDEX
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1. | Compliance Affidavit ofRespondent No.5 in terms | 1-D
of the directions issued by this Hon’ble Tribunal
under the Order Dated 26" September, 2023.
2. | Annexure “A-1:Copy of the CTO dated 31/05/2023 6-11
3. | Annexure “A-2” : Copy of the MSME certificate. 12-15
4. | Annexure “A-3”: Copy of Notification dated 24" | 15-32
September, 2020 issued by the Ministry of Jal Shakti
(Department of  Water Resources, River
Development and Ganga rejuvenation).
5. | Annexure “A-4":Copy of the photographs showing | 33-34
the construction and marking of the pillars.
Annexure “A-5”:Copy of the photographs showing | 35-36
the fencing.
Annexure “A-6":Copy ofthehalf yearly compliance | 37-136
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8. | Annexure “A-7”: Copy of the photographs showing
the extent of excavation.
137
9. | Annexure “A-8”:Copy of the photographs showing
dust suppression.
RESPONDENT NO.5

THROUGH

S. C. LADI AND COMPANY

Deeksha L. Kakar and Dhruv Kakar
ADVOCATES

B-1/52, SAFDARJUNG ENCLAVE

NEW DELHI - 110029.

Ph. 9313119255 |deeksha.kakar@scladi.com
Enrol.No.D/1154/2008|

New Delhi
Dated:28.12.2023
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA NO. 521 OF 2022
IN THE MATTER OF:
SAMPURNA NAND ...APPLICANT
VERSUS
STATE OF U.P & OTHERS ..RESPONDENTS

COMPLIANCE AFFIDAVIT IN TERMS OF THE DIRECTIONS

ISSUED BY THIS HON’BLE TRIBUNAL UNDER THE ORDER DATED
26" SEPTEMBER, 2023.

I, Rajesh Bhai Patel, S/o Late Sh.Jagdish Singh, R/oVillage Bhagautidei,
Tehsil.-Chunar, Mirzapur, Uttar Pradeshaged about 41 years, do hereby

solemnly affirm and declare as under:

1.  That the Deponent is Respondent No.5in the above-mentioned case and
as such is well conversant with the facts of the case and as such

competent to swear and depose this Affidavit.

2. That the present Affidavit is being filed in terms of the Order dated 26
September, 2023 passed by this Hon’ble Tribunal in O.A. No. 521 of
2022 titled “SampurnaNand Vs. State of U.P. and Others”

. {1 ’th comph7 ce presently undertaken by the Deponent in consonance with
Do -."-»:,n;,-..,: ) Environmental Clearance (EC), Consent to Operate (CTO), as also

condltlons and recommendations of the Joint Committee in its report

" 20 ,, / }ted 03.02.2023.
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4. The Deponent has been granted sand stone mining rights at the Mining
Project at Araji No.180/2, Village Bhagautidei, Tehsil Chunar and
District Mirzapur, Uttar Pradesh.

3. In terms of the report of the Joint Committee, the Deponent has
undertaken the following measures towards the recommendations and

observations of the Joint Committee:

(1)  Interms of S.no. 2.2 (f), the Deponent has applied for and received
the CTO from the Uttar Pradesh Pollution Control Board
(UPPCB).A copy of the CTO dated 31/05/2023 is-annexed hereto

as Annexure “A-17.

(1)  In respect of S.No 2.2 (g), the Deponent submits that concerned
proponent is registered as an Micro, Small and Medium Enterprises
(MSME), and in terms of the Notification dated 24" September,
2020 issued by the Ministry of Jal Shakti (Department of Water
Resources, River Development and Ganga rejuvenation), the
Deponent has been granted exemption under Clause 1 (v) therein.A
copy of theMSME certificate of the Deponent is annexed hereto as

Annexure “A-27,

f S.no. 2.2 (i), the pillars and their respective coordinates

- f/"':?-
/ 1 the mining project areahas been constructed and written in clear
b 0 Land visible parameter. Copy of the photographs showing the

construction and marking of the pillars is attached hereto as

J-Annexure “A-4Y. @ V
o
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(iv) Interms of S.no. 2.2 (j), it is submitted that proper wire fencing has
been erected all around the periphery of the leasearea/mining
project.Copy of the photographs showing the fencing is attached

hereto as Annexure “A-5",

(v) Interms ofS.No. 2.2 (k), It is submitted that the Deponent is in the
process of installing the ambient air quality stations in terms of the
EC and the installation is likely to be completed by within six

months.

(vi) In terms ofS.No. 2.2 (l), it is submitted that the half yearly
compliance report in terms of the EC has been submitted to the
Regional Officer of the concerned Ministry.A copy of the said

report submitted on is annexed hereto as Annexure “A-6”.

(vii) In respect of S.No. 2.2 (m), i.e. raising of plantation around the
lease area; it is respectfully submitted that prior to allotment of
lease/ mining rights to the Deponent, the area in question was
under mining rights for many years to different allotteesand due to
the extent of deep excavation in the area currently, the Deponent is
unable to undertake any plantation, as recommended. Copy of the
photographs showing the extent of excavation is attached hereto as

Annexure “A-7%.

. e (viii) In terms of S.No. 2.2 (n), it is submitted that the Deponent is in the

s *
W \ A‘#— - ”
Ik T
i o — £

5 "(fc}gé‘s of preparing the Blast Vibration Study reportand the same

is likely to be filed by mining carried out at the mining project area
is through manual mode and not blasting, and as such there is no

requirement of filing of the Blast Vibration Study report on the part

of the (.I:e:&nent.G V
%
(h.s
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f""_ _‘In terms of S. No.2.2 (0),it is submitted that the Deponent is in the
process of preparing the Ground water monitoring report and the
same is likely to be filed by it is submitted that Deponent being an
MSME, has been granted exemptionin terms of the EC

(%) In terms of S. No. 2.2 (p). it is respectfully submitted that prior to
allotment of lease/ mining rights to the Deponent, the area in
question was under mining rights for many years to different
allottees and due to the extent of deep excavation in the area
currently, the Deponent was unable to maintain the slope of the
mining bench and ultimate pit, despite its best efforts. However,
the Deponent is endeavoring to construct the bench as

recommended, at the earliest, which is likely to take 6th months.

(xi) In respect of S. No. 2.2 (q) and (r), it is submitted that that water
tankers are being used to control dust in the lease area and
sprinkling of water is being carried out regularlyon the
transportation route of vehicles, for dust suppression and haulage
road is being maintained. Copy of the photographs showing dust

suppression is attached hereto asAnnexure “A-8”.

(xii) In terms of S. No. 2.2 (s), it is submitted thatcrusher units are being

L —

v/ ) ép;%ated by all the mines wherein weighing machines already stand
( D”q_ I;;sj'.'j‘-;‘g:t._lr e installed.

N
Rand NO.- /
o % b, -
28 (18) 2 ﬂ_,

In addition to the aforesaid, the half yearly compliance report, in terms of
\\"“‘?“** the EC, submitted by the Deponent to the Regional Officer, copy of

which is annexed hereto as-Annexure A-6, contains in detail the status of

Q(,‘\u\

b
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the compliance of the conditions of the EC, by the Deponent, which are
not being repeated herein for the sake of brevity.

7. The Deponent further undertakes to endeavor to comply with all the
conditions and regulations prescribed under the EC and CTO in a time
bound manner, including contributing towards any recommended
Environment Management Program in their day to day operations and

actions.

S DEPONENT
e
VERIFICATION
Verified on this the 20 day of NOVEMBER 2023 at New Delhi that the
contents of the above Affidavit are true and correct to my knowledge, no
part thereof is false and nothing material has been there from.
\
C=~

%,\ DEPONENT

™
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== ANNEXURE A-1
Uttar Pradesh Pollution Control Board
"'tg* Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: Www.uppeb.com
183968/UPPCB/Senebhadra(UPPCBRO)/CTO/both/ MIRZAPUR/2023 Date: 31/05/2023
To,
M/s
RAJESH BHAI PATEL BUILDING STONE SAND STONE MINING PROJECT
Arazi. No. 180/2, LEASE AREA 2.02 HA , Village- Bhagautidei, Tehsil- Application Id-
Chunar, District- Mirzapur 21098803

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to RAJESH BHAI PATEL BUILDING STONE SAND STONE MINING
PROJECT located at Arazi. No. 180/2, LEASE AREA 2.02 HA , Village- Bhagautidei, Tehsil-Chunar,
District- Mirzapur. subject to the provisions of the Water Act, Air Act and the orders that may be made
further and subject to following terms and conditions ;-

1. This CCA RAJESH BHAI PATEL BUILDING STONE SAND STONE MINING PROJECT granted for
the period from 31/05/2023 to 31/12/2027 and valid for manufacturing of following products.

S  |Product Quantity Unit

No

1 Building Stone (Sand |{120000 Cubic Meters/Year
Stone)

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

e Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
A% W= Domestic 1.0 KLD Septic Tank Soak Pit

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
e ing etc. Quality of the treated effluent shall meet to the following general and specific standards as
.l;‘%;s a&:Eh\lhdcr Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-
» %y}ﬂ;‘ e
g ;;\_ Industrial Effluent Quality Standard

) Snane S

J.P S.Ne. ‘ Parameter \ Standard

(iv) Sev\ia'gé Tréatmcnt and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to_jnftuent quantity and quality.In case of stoppage of functioning of STP, production has to be
: stopped inifh“’édiately and this Board has to be intimated by fax/phone/email with a report in this regard to be

@
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dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/uni
oading of
Building
Stone
(Sand
Stone).

Emmission Quality Standards

S No. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel. |

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

it o

| db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-
A 4

a_(nf'."‘p‘ “». ‘;ié'\ ﬁ
At T "]

\“ S ] ‘53" @\(ﬁ\y
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(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected

e-it shall be stopped with immediate effect.

ifidustry shall operate in a manner so that all emissions be emitted through designated chimney/stack

/(V’lgJ In ca.sg«,bf any damage to the agriculture productivity, human habitation etc. by the operation of industry,
+it shall be impétative to stop production in the industry with immediate effect and such information shall be

JY‘_.

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
productiph‘éapacityfmanufacturing process/capacity enhancement etc. or any change in effluent discharge

L - . M .
_point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

may be necessary.
@c*}/
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Specific Conditions:-

1. This consent is valid for production of Building Stone (Sand Stone)- 120000 Cu Meter/Year by opencast
and semi mechanized mining in 2.02 hectare leased Arazi. No. 180/2, Village- Bhagautidei, Tehsil-Chunar,
District- Mirzapur.
2. Mining unit shall comply with the conditions of Environmental Clearance issued by District Level
Environment Impact Assessment Authority (DEIAA) vide Letter No.
525/Parya/DEAC/Sandstone/MZP/2017, Dated- 07.09.2017 and submit its compliance report to UPPCB.
3. The proponent shall ensure the compliance of Hon’ble NGT orders passed in the OA No. 521/2022
Sampoornanand Vs State of U.P. in connection with adverse effects on the public and environment due to
illegal mining and blasting at higher intensity than the prescribed standard. Mining shall not be done till the
resumption of mining activity by Hon’ble NGT.
4. In compliance of Hon’ble NGT order dated 24.04.2023, mining shall be done only after getting permission
from District Administration.
5. Controlled blasting techniques with sequential blasting shall be adopted. The blasting shall be carried out
in the daytime only.
6. The proponent shall submitted compliance report of condition imposed in EC within every six month.
7. The proponent shall install Ambient Air monitoring station as per condition imposed in Environment
Clearance.
8. The proponent shall establish Water sprinkling arrangement for dust suppression.
9. The proponent shall establish Effluent treatment system to treat the waste water from the mine.
10. The proponent shall submit the Ambient air quality monitoring report of impact zone/buffer zone and at
the corners of mining lease on quarterly basis to the Board.
11. If the lease agreement expires prior to 31-12-2027, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease,
12. Mining shall be done as per EC issued by DEIAA and directions given by Mining Department/District
Administration.
13. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
14. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.
15. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.
16. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources
of dust emission during mining, transportation, loading and unloading of Building Stone (Sand Stone).
17. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
18. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
19. All trucks, tractors used in transportation of Building Stone (Sand Stone) shall be covered by canvas
sheet to prevent dust emission.
20. Water will be sprayed after loading activity (if Building Stone (Sand Stone) collected could be dry
condition) 4 ¥
2 ﬂw ESiOH measures like water spraying will be done on the haul roads and working areas.
22. IndGst shou d.comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement Rules 2016.
23::391jd waste should)}:e disposed in such manner, so that no water, air and soil pollution takes place.
$24. Industry shall abidé by directions given by Hon'ble Court, Hon’ble NGT, MoEF&CC, Central Pollution
Control Board, UPP(EhB(and District Administration for protection and safe guard of environment from time

& Q\ (*\-'\/

v
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to time.

25. Consent fees if revised, shall be payable by industry from the date of its applicability.

26. Industry shall comply with the relevant provisions of Environmental Laws.

27. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,

the CTO will automatically be effective with additional conditions mentioned in the closure revocation
order.

Chief Environmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Sonbhadra with direction to send the compliance report of CTO conditions on
quarterly basis.

Chief Environmental Officer (circle-2)

&> armesm
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ANNEXURE A-2

Government of India

12

Ministry of Micro, Small and Medium Enterprises

UDYAM REGISTRATION CERTIFICATE

UDYAM REGISTRATION NUMBER

NAME OF ENTERPRISE

TYPE OF ENTERPRISE *

MAJOR ACTIVITY

SOCIAL CATEGORY OF
ENTREPRENEUR

NAME OF UNIT(S)

OFFICAL ADDRESS OF ENTERPRISE

DATE OF INCORPORATION /
REGISTRATION OF ENTERPRISE

DATE OF COMMENCEMENT OF
PRODUCTION/BUSINESS

NATIONAL INDUSTRY
CLASSIFIC ATIQ.BLCOD E(S)

’@/%@ \‘b\\.&

,.,' I

'
¥

v W

UDYAM-UP-57-0001096
M/S RAJESH BHAI PATEL

SMALL ( Based on FY 2020-21)
( SMALL During FY 2019-20)

TRADING

[For availing benefits of Priority Sector Lending(PSL) ONLY|
OBC
Udyog Aadhaar
No.
N6 Memorandum ENH N
1 UP57B0022503 M/S RAJESH BHAI PATEL STONE CRUSHER UNIT
2 M/S Rajesh Bhai Patel
3 M/S RAJESH BHAI PATEL
Flat/Door/Block 18072 Narne of Premises/ BHAGWATI DEI
No. Building
Village/Town CHUNAR Block PATIHATTA
Road/Street/Lane | PATIHATTA City MIRZAPUR
UTTAR MIRZAPUR , Pin
State PRADESH District 231364
Moebile 9919470708 Email: mzpmed@gmail.com
21/09/2017
21/09/2017
SNeo.| NIC 2 Digit | NIC 4 Digit NIC 5 Digit Activity
1 08 - Other 0810 - 08103 - Quarrying of slate and building and | Manufacturir
mining and | Quarrying of | monumental stone other than marble and
quarring stone, sand | gramite
and clay
2 23 - 2399 - 23999 - Manufacture of other non-metallic | Manufacturis
Manufacture | Manufacture | mineral products n.e.c. (includes asbestos
of other non- | of other non- | yarn and fabric, and articles of asbestos
metallic metallic yarn and fabric such as clothing, headgear,
mineral mineral footwear, cord, string, paper o felt; friction
products products material with a basis of asbestos or other
n.e.c. mineral substances or of cellulose including
unmounted articles such as friction
material; mineral insulating material (slag
wool, rockwool and similar mineral wools,
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exfoliated vermiculite, expanded clays and
similar insulating material); products of
glass wool for heat-insulating; articles of
asphalt or of similar material (e.g. coal tar
pitch), gypsum and articles of other mineral
substances)

DATE OF UDYAM REGISTRATION 03/01/2021

* In case of graduation (upward/reverse) of status of an enterprise, the benefit of the Government Schemes will be availed as per the provisions
Notification No. 8.0. 2119(E) dated 26.06.2020 issued by the M/o MSME.

Disclaimer: This is computer generated statement, no signature required. Printed from https://udyamregistration.gov.in & Date of printing:- 02/09/2022

For any assistance, you may contact:
1. District Industries Centre:  MIRZAPUR (UTTAR PRADESH )

2. MSME-DFO: ALLAHABAD ( UTTAR PRADESH )

Visit : www.msme.gov.in ; www.demsme.gov.in ; www.cha
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HITd AR
Government of India

Ministry of Micro, Small and Medium Enterprises

Udyam Registration Number : UDYAM-UP-57-0001096

TRADING
Type ofEnterprise | SMALL Major Activity BIZUSAETHITERICIE TR
| - Sector Lending(PSL)
Tbrpe of Orgamsatlon ’ Proprietary Name of Enterprise M/S Rajesh Bhal Patel
Owner Name | | SHRI RAJESH BHAI PATEL PAN AOZPP3292C
Do you have GSTIN | No Mobile No. | 9919470708
Email Id | mzpmod@gmail.com Social Category | OBC
: Gender | Male Speclally Ahled(DIVYANG) No
! : Date of Commencement of
| Date of Incorporation | 21/09/2017 Praindln/Besitcs 21/09/2017
Bank Details
l Bank Name , IFS Code | Bank Account Number
| HDFC BANK | HDFC0001891 ‘ 5920888008000
Employment Details
’ Male i : Female ‘ Other | Total
T | 0 | - | =

Investment in Plant and Machlnery OR Equlpment (in Rs.)

¢ | Exclusion of cost : ‘
| of Pollution | ; |
| . | | Net Investment in | | |
. Written | Control, 2 . Total Export | Net
' |S.No | Financial Enterprise;{ Down Value‘ Research & | Plz;:ltEand Machm;ry | Turnover Tuxrxnver: Turnover | ;;:T
- - | . 1 e(
| Yesx Type " WDV) || Development and || OR Equipment{(A)- (A) ®) | [(A)-B)]
| | (B)] |
i Industrial Safety ‘ .
| D i es |
[ || —— ] L —_——— —_—
1 2020-21 |[Small 53851169.00/[0.00 !53851169 00 26686346.00//0.00 ‘26686346.00 Yes
I | o S S
‘2 |[201920 [Small  |[63354316.00] 000 g y |[63354316.00 50473427.00[0.00 |[50473427.00]|Yes
| ' '
I =97 N L -
3 [[2018-19 ‘Srnall 138009067.001(0.00 ' ;3$ 09067.00 ;45937416.00!0.00 :4593?416.00iYes
| | 5 > | ~ [ | |
- | ' ad 3o | . E |L_ = J | - ! =

Unit(s) Details x| _@gy g

|SN | Unit Name | Flat | Building ‘Vl]]agefl‘owﬂEBlock | Road ‘Clty 'Pin | State |Dis


harish
Typewriter
14


3401

M/S
RAJESH
ARAZI | VILLAGE- | PARGNA-
BHAI
| oAl |NO. | BHAGWATI | BHAGWAT, e 1 T UTTAR
STONg | 794 | DELPOST- |TEHSIL- BATTIOAT A CHUNAR PRADESH | MU
CRUSHER | ML | PATIHATTA, | CHNAR, >
UNIT
MS BHAGWATI UTTAR
2 | Rajesh 180/2 CHUNAR | PATIHATTA | PATIHA MIRZ
Bha Patel DEI A TR PRADESH | MI
Ilxz‘je!nsi‘ﬁsn oA, UTT
¥ [ 57GH, |SONPUR | SONPUR | AHRAURA K BHAGWAT CHUNAR | 231301 AR | MIF
e PRADESH
PATEL ?
Official address of Enterprise
Flat/Door/Block No. 18072 |Name of Premises/ Building BHAGWATI DEI
Village/Town |CHUNAR Block PATIHATTA
Road/Street/Lane | PATIHATTA —[ City ‘ MIRZAPUR
State ~ ||UTTAR PRADESH || District IMIRZAPUR , Pin : 231304
Mobile 19919470708 [Email: || mzpmod@gmail.com

National Industry Classification Code(S)

| SNo. | Nic 2 Digit ||Nic 4 Digit || Nic 5 Digit || Activit
0810 -
08 - Other || Quarrying : s
mining and {|of stone, 081 Q3 - Quarrying of slate and building and monumental stone other than marble and Manuf:
. granite
quarring sand and
clay
2399 23999 - Manufacture of other non-metallic mineral products n.e.c. (includes asbestos yarn
23 - M -{‘ and fabric, and articles of asbestos yarn and fabric such as clothing, headgear, footwear,
Manufacture £ oth “ cord, string, paper o felt; friction material with a basis of asbestos or other mineral
of other oto merta]lic substances or of cellulose including unmounted articles such as friction material; mineral Manuf:
non-metallic ::;n;r; insulating material (slag wool, rockwool and similar mineral wools, exfoliated vermiculite, :
mineral r:du - expanded clays and similar insulating material); products of glass wool for heat-insulating;
products p ce ¢ articles of asphalt or of similar material (e.g. coal tar pitch), gypsum and articles of other
et mineral substances)
Are you interested to get registered on Government e-Market (GeM) Portal No
Are you interested to get registered on TReDS Portals(one or more) No
Are you interested to get registered on‘gatijglnel Career Service(NCS) Portal
T o . S Nali
District Industries Centre - A "..%ﬁ/] oy, MIRZAPUR ( UTTAR PRADESH
L= o7 <
MSME-DFO % 7 NP ALLAHABAD ( UTTAR PRADES
Date of Udyam Registration \ -\ 03/01/2021
Date of Printing ¥ - 02/09/2022
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ANNEXURE A-3

MINISTRY OF JAL SHAKTI
(Department Of Water Resources, River Development And Ganga Rejuvenation)
(CENTRAL GROUND WATER AUTHORITY)
NOTIFICATION
New Delhi, the 24th September, 2020

S.0. 3289(E).—WHEREAS, on the directions of Hon’ble Supreme Court vide its order dated
thel0th December, 1996 passed in Civil writ Petition No 4677 of 1985, MC Mehta Vs Union of India, the
Central Government constituted the Central Ground Water Authority (hereafter referred to as the
‘Authority’) vide notification number S.0. 38 (E), dated the 14™ January, 1997 to exercise powers under
Section 5 of the Environment (Protection) act, 1986 (29 of 1986) for the purposes of regulation and control
of Ground Water management and development and to exercise certain powers and perform certain
functions relating thereto;

AND WHEREAS, the Authority has been regulating ground water development and management
by way of issuing ‘No Objection Certificates’ for ground water extraction to industries or infrastructure
projects or Mining Projects etc., and framed guidelines in this connection from time to time in twenty two
States and two Union territories, where ground water development is not being regulated by the State
Government Union Territory administration concerned,;

AND WHEREAS, some of the State Governments or, Union territories enacted legislations and
issued regulatory directions or orders for regulating ground water development and management;

AND WHEREAS, the Hon’ble National Green Tribunal, New Delhi vide order dated the 15" April
2015 in OA Nos. 204/205/206 of 2014 has issued directions to the Authority to ensure that any person
operating tube-well, or any means to extract ground water shall obtain permission from the Authority and
shall operate the same subject to the law in force, even if such unit is existing unit or the unit is yet to be
established,;

AND WHEREAS, the said Hon’ble Tribunal vide its order dated the 09" July, 2015 in OA Nos. 34
and 37 of 2014 directed all industrial units which are members of the Common Effluent Treatment Plants
(CETPs) to approach the Authority through State Pollution Control Board for obtaining ‘No Objection
Certificate’ in accordance with the law;

AND WHEREAS, the aforesaid Hon’ble Tribunal vide order dated the 13" July, 2017 in
OA No 200- of 2014 directed that every industry should be directed to pay for extraction of such water, that
too, subject to the conditions stated in the order permitting such extraction;

AND WHEREAS, the said Hon’ble Tribunal vide its order dated the 28"™ August, 2018 in
O.A. Nos. 176 of 2015 and 59 of 2012 respectively directed the Ministry of Water Resources, River
Development and Ganga Rejuvenation to forthwith review the existing mechanism so as to ensure effective
steps for conserving the groundwater resources;

AND WHEREAS, in pursuance of the directions of the Hon'ble National Green Tribunal and
powers conferred by sub-section (3) of section 3 and section 5 of the Environment (Protection) Act, 1986
the Authority, with a view to protect the ground water resources had circulated the draft guidelines for grant
of “No Objection Certificate’ on the 11™ October, 2017 inviting comments and suggestions from all the
stakeholders;

AND WHEREAS, all objections and suggestions received in response to the said draft guideline
have been duly considered by the Central Government, the Authority notified the guidelines to regulate
groundwater over-exploitation and to conserve the groundwater resources in the country vide notification
number S.0. 6140 (E), dated the 12™ December, 2018;

AND WHEREAS, the aforesaid Hon’ble Tribunal vide order dated the 03" January 2019 in the
OA No. 176 of 2015 directed that the above mentioned notification dated the 12" December, 2018 may not
be given effect to as it is unsustainable if tested on ‘Precautionary Principle, Sustainable development as
well as Inter-generational Equity Principles’ and if implemented, will result in fast depletion of
groundwater and damage to water bodies and will be destructive of the fundamental right to life under
Article 21 of the Constitution of India;

AND WHEREAS, the said Hon’ble Tribunal vide order dated the 11" September, 2019 constituted
a committee to deliberate on steps for preventing depletion of groundwater, robust monitoring mechanism
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against unauthorised extractions and fulfillment of ‘No Objection Certificate’ conditions, environment
compensation etc and to submit a report;

AND WHEREAS, the aforesaid committee submitted the report along-with draft guidelines to
regulate groundwater extraction and groundwater conservation in Hon’ble Tribunal on the
16" March, 2020;

AND WHEREAS, the above said Hon’ble Tribunal vide order dated the 20™ July, 2020 directed to
comply with certain points for sustainable groundwater management while issuing ‘No Objection
Certificates’ to commercial establishments by the Authority;

Now therefore, in pursuance of the directions of Hon’ble National Green Tribunal and the powers
conferred by sub-section (3) of Section 3 read with Section 5 of the Environment (Protection) Act, 1986 (29
of 1986), the Department of Water Resources, River Development & Ganga Rejuvenation, hereby notifies
the guidelines to regulate and control groundwater extraction in the country in supersession to this
Ministry notification vide S.0. 6140 (E), dated the 12" December, 2018 as per the Schedule below:

SCHEDULE
Guidelines to regulate and control ground water extraction in India
(with immediate effect)

INDEX
ITEM Page No.
Preamble and Background
1.0 Exemptions from seeking No Objection Certificate..........cc.ccovvvrvvnreiivninninnieeresese e, 35
2.0  Drinking & Domestic use for Residential apartments/ Group Housing Societies/ Government water
SUPPlY agENCIES IN UMDAN @rEAS ......oveviieiieiieiesiee s 35
3.0 AQFICUIUIE SECLON ..ottt st s re e e re e anas 36
4.0  COMMEICIAI USE ..ottt 36
A1 INAUSEITAT USE ...t 36
o |V, 1o 1T g To o 0] (=] SO TSR PRRR 37
4.3 INTraStrUCTUIE PrOJECES. ....cueiviitiieieieiieiest ettt 38
5.0  Ground water abstraction/ restoration Charges ............cooevveveierieninerenese e 39
5.1 Rates of Ground water abstraction /restoration charges..........cocoeevvieivcieiienes 40
6.0  BUIK WALET SUPPIY ... 42
7.0 Abstraction of Saling ground WALEN ............cccciiiiieiiiiiiie et 42
8.0 Protection Of Wetland Areas............coviiiiiiiiiieeee e 42
9.0 General compliance conditions in No Objection Certificate.............ccocvrverereireiisinniininns 43
10.0 Monitoring of compliance of No Objection Certificate Conditions............ccccceovvvrnnnee. 43
11.0 Renewal of No Objection CertifiCate ..........ccoeverieiiiieereee e 44
12.0 Extension of NO Objection CertifiCate ...........coouviiiririneieeeee e 44
13.0 Delegation of powers against illegal groundwater withdrawal ...............ccooovvoiervnrnnn. 44
14.0 Ground Water Level MONITOIING ........cooeiiiiiiiiisisie e 45
15.0 Environmental COMPENSATION .........oiviiiiiieieiisiesiie et 45
15.1 Rates of Environmental COmMPensation: ............ccoevereiierenenie e 45
15.2 Deterrent Factors to compensate losses and environmental damage (for packaged drinking water
units, mining, industries and infrastructural dewatering projects).........cccccoeveveriervenenn 46
16.0 ProviSion Of Penalty .........ccooiiiiiiiiiee e 46
17.0 Other important Conditions (Applicable to all): ..., 48

[F. No. CGWA-21/4/2020-CGWA]
ASHISH KUMAR, Director
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ANNEXURES

Annexure I Estimation of water requirements for drinking and domestic use.

Annexure II: Guidelines for construction of piezometers and monitoring of groundwater levels and
quality.

Annexure 111 Measures to be adopted to ensure prevention from pollution in the plant premises of
polluting industries/ projects.

Annexure 1V: Outline of hydro-geological report for obtaining No Objection Certificate for
industries.

Annexure V: Format of the Report on ground water conditions (for mining projects).

Annexure VI: Indicative list of Infrastructure projects.

Annexure VII: Supreme Court Order in Civil Writ petition 36 of 2009 regarding measures for

prevention of fatal accidents of small children due to their falling into abandoned bore
wells and tube wells.

Annexure VIII: List of States/ Union territories where ground water extraction is being regulated by
Central Ground Water Authority (CGWA)

Annexure 1X: Glossary of technical terms used

Annexure X : Annual water audits by the industries

Guidelines to requlate and control groundwater extraction in India

Preamble and Background:

On the directions of Hon’ble Supreme Court vide its order dated 10th December, 1996 passed in Civil writ
Petition No 4677 of 1985, MC Mehta Vs Union of India, the Central Government had constituted the
Central Ground Water Board as Authority vide notification number S.0. 38 (E), dated the 14™ January,
1997 to exercise powers under sub section (3) of section 3 of the Environment (Protection) act, 1986 (29 of
1986) for the purposes of regulation and control of Ground Water Management and Development and to
exercise certain powers and perform certain functions as per the said Act.

The Authority has been regulating ground water development and management by way of issuing ‘No
Objection Certificates’ for ground water extraction to industries or infrastructure projects or Mining
Projects etc., and framed guidelines in this connection from time to time applicable in twenty two States
and two Union territories, where ground water development is not being regulated by the State Government
and Union territory administration concerned.

To have sustainable management of water resources in the country groundwater abstraction guidelines have
been prepared to regulate groundwater extraction and conserve the scarce groundwater resources in the
country.

These guidelines will come into force with immediate effect from the date of Gazette Notification and will
supersede all earlier guidelines issued by the Central Ground Water Authority (CGWA).

These guidelines will have pan India applicability. Ground water abstraction in States/ Uts (which are not
regulating ground water abstraction) shall continue to be regulated by Central Ground Water Authority.

Further, wherever States/ Uts have come out with their own groundwater abstraction guidelines, which are
inconsistent with the CGWA guidelines, the provisions of CGWA guidelines will prevail. However, in case
the guidelines followed by such States/ Uts contain some more stringent provisions than CGWA
guidelines, such provisions may also be given effect to by the States/ Uts Authorities in addition to those
contained in the CGWA guidelines. States may be at liberty to suggest additional conditions/ criteria based
on the local hydro-geological situations which shall be reviewed by CGWA/Ministry of Jal Shakti,
Government of India before acceptance.

All new/existing industries, industries seeking expansion, infrastructure projects and mining projects
abstracting ground water, unless specifically exempted under Para 1.0 below, will be required to seek No
Objection Certificate from Central Ground Water Authority or, the concerned State/ UT Ground Water
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Authority as the case may be. The entire process of grant of No Objection Certificate shall be online
through a web based application system.

Water management plans shall be prepared by all the State Ground Water Authorities/ Organizations for all
Over-exploited, Critical and Semi-critical assessment units starting with Over-exploited units. Water
management plans shall be reviewed and updated periodically. Water management plans, data on water
availability and scarcity and policy framed in this regard shall be placed on the websites of Central Ground
Water Authority/ State Ground Water Authority.

1.0 Exemptions from seeking No Objection Certificate:

Following categories of consumers shall be exempted from seeking No Objection Certificate for
ground water extraction:

(i) Individual domestic consumers in both rural and urban areas for drinking water and domestic
uses.

(if) Rural drinking water supply schemes.

(iii) Armed Forces Establishments and Central Armed Police Forces establishments in both rural
and urban areas.

(iv) Agricultural activities.
(v) Micro and small Enterprises drawing ground water less than 10 cum/day.
1.1 Registration of Drilling Rigs

State / Ut Governments shall be responsible for registering drilling rigs operating within their jurisdiction
and for maintaining the database of wells drilled by them. Appropriate link shall be provided in CGWA
portal for making the data available to CGWA.

2.0 Drinking & Domestic use for Residential apartments/ Group Housing Societies/ Government
water supply agencies in urban areas

For grant of No Objection Certificate for ground water extraction, the project proponent has to furnish the
details as per the guidelines issued by the CGWA in proper format as available in CGWA website. No
Objection Certificate for new /existing wells shall be granted only in such cases where the local
Government water supply agency is unable to supply requisite amount of water in the area.

No Objection Certificate shall be granted subject to the following specific conditions:

i) Installation of Sewage Treatment Plants shall be mandatory for all residential apartments/ Group
Housing Societies where ground water requirement is more than 20 m*/day. The water from Sewage
Treatment Plants shall be utilized for toilet flushing, car washing, gardening etc.

ii)  The No Objection Certificate shall be valid for a period of five years from the date of issue or till
such time local Government water supply is provided to the project area, whichever is earlier. In case
the project proponent receives water supply from the concerned local Government Water Supply
Agency during the validity of the No Objection Certificate, intimation regarding availability of public
water supply shall be sent by the project proponent to CGWA and No Objection Certificate will be
cancelled by the Authority. In other cases, the project proponent will apply for renewal of No
Obijection Certificate, ninety days before the expiry of No Objection Certificate.

iii)  Proponents shall be liable to pay ground water abstraction charges for the quantum of ground water
proposed to be extracted, as per rates mentioned in Table 5.1.

Documents to be submitted with the application

a)  Details of water requirement computed as per National Building Code, 2016 (Annexure 1), taking
into account recycling/ reuse of treated water for flushing etc.

b)  Affidavit on non-judicial stamp paper of Rs. 10/- by the applicant, confirming non/ inadequate
availability of public water supply in case of users requiring ground water up to 10 m® day for
drinking/ domestic use.

c) Certificate of non-availability of water from local government water supply agency in cases requiring
ground water in excess of 10 m*/ day for drinking/ domestic use. Government water supply agencies
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applying for No Objection Certificate shall submit copy of government approval of the scheme/
project proposed to be implemented.

d)  Ground water quality data of existing bore well/ tube well/ dug well from any National Accreditation
Board for Testing and Calibration Laboratories (NABL) accredited laboratory or Govt. approved
laboratory (in case of existing projects applying for no objection certificate)

e)  Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

3.0 Agriculture Sector

Agriculture sector is the backbone of the Indian economy. As per Minor Irrigation Census 2013-14, 87.86%
of wells are owned by marginal, small and semi-medium farmers having land holding up to 4 hectares (ha).
Around 9.18 % of wells are owned by medium farmers having land holding 4 — 10 ha and 2.96% of the
wells are owned by big farmers having land holding more than 10 ha.

Considering the number of ground water abstraction structures, regulation of ground water in agriculture
sector through a ‘command and control’ strategy will prove to be an arduous task. Therefore, a
participatory approach for sustainable ground water management would be more productive.

States/Uts are advised to review their free/subsidized electricity policy to farmers, bring suitable water
pricing policy and may work further towards crop rotation/diversification/other initiatives to reduce over-
dependence on groundwater.

Agriculture sector shall be exempted from obtaining No Objection Certificate for ground water extraction.
4.0 Commercial Use

No new major industries shall be granted No Objection Certificate in over-exploited assessment areas
except as per the policy guidelines.

Availability of ground water resources shall be given due regard while considering applications for grant of
No Objection Certificate for commercial use.

Commercial entities extracting ground water shall be required to submit online annual water audit report
including an audit of water use as mentioned in the relevant sections. CGWA/ State Ground Water
Authority (SGWA) shall publish all such audit reports online.

CGWA/ SGWA:s shall engage independent agencies to verify the compliance of No Objection Certificate
conditions periodically.

4.1 Industrial Use

In Over-exploited assessment units, No Objection Certificate shall not be granted for ground water
abstraction to any new industry except those falling in the category of Micro, Small and Medium
Enterprises (MSME). However, No Objection Certificate for drinking/ domestic use for work force, green
belt use by these new industries shall be permitted. Expansion of existing industries involving increase in
guantum of ground water abstraction in over-exploited assessment units shall not be permitted. No
Objection Certificate shall not be granted to new packaged water industries in Overexploited areas, even if
they belong to MSME category.

No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply
agencies are not able to supply the desired quantity of water.

ii)  All industries shall be required to adopt latest water efficient technologies so as to reduce dependence
on ground water resources.

iii)  All industries abstracting ground water in excess of 100 m*d shall be required to undertake annual
water audit through Confederation of Indian Industries (Cll)/ Federation Indian Chamber of
Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to CGWA. All such industries shall be
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required to reduce their ground water use by at least 20% over the next three years through
appropriate means.

iv)  Construction of observation well(s) (piezometer)(s) within the premises and installation of
appropriate water level monitoring mechanism as mentioned in Section 15 shall be mandatory for
industries drawing/ proposing to draw more than 10 m*day of ground water and. Monitoring of
water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer
zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Detailed
guidelines for design and construction of piezometers are given in Annexure Il. Monthly water level
data shall be submitted to the CGWA through the web portal.

v)  The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project
premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes,
pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye,
Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list) need to
undertake necessary well head protection measures to ensure prevention of ground water pollution
(Annexure I11).

viii) All industries drawing ground water in safe, semi-critical and critical assessment units shall be
required to pay ground water abstraction charges as applicable as per Tables 5.2 A and 5.3 A.

iX) All existing industries drawing ground water in over-exploited assessment units shall be liable to pay
ground water restoration charges as applicable as per Tables 5.2 B and 5.3 B.

Documents to be submitted with the application

(@) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from
local government agencies in cases where ground water requirement is up to 10 m*/day.

(b) Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the local
government water supply agency in cases where requirement of ground water is more than 10
3
m-/day.

(c) Ground water quality data of existing bore well/ tube well/ dug well from any NABL accredited
laboratory or Govt. approved laboratory (in case of existing projects applying for No Objection
Certificate)

(d) Water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL
accredited laboratories/Government approved laboratories.

(e) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

() Impact Assessment report: All projects extracting/proposing to extract ground water in excess of
100 m*/day in Over-exploited, Critical and Semi-critical areas shall have to mandatorily submit
impact assessment report of existing/ proposed ground water withdrawal on the ground water regime
and also socio-economic impacts report prepared by accredited consultants. Pro-forma for the report
is given in Annexure 1V.

4.2 Mining Projects

All existing as well as new mining projects will be required to obtain No Objection Certificate for ground
water abstraction. Since mining projects are location specific, there will be no ban on grant of No Objection
Certificate for abstraction of ground water for such projects in over-exploited assessment units.

No Objection Certificate for mining projects shall be granted subject to the following specific conditions:

i) It shall be mandatory for all the mining industries to ensure that water available from de-watering
operations is properly treated and should be gainfully utilized for supply for irrigation, dust
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suppression, mining process, recharge in downstream and for maintaining e-flows in the river
system.

ii)  Construction of observation well(s) (piezometers) along the periphery in the premises, for monthly
ground water level monitoring, shall be mandatory for mines drawing/ proposing to draw more than
10 m®day of ground water. Depth and aquifer zone tapped in the piezometer shall be commensurate
with that of pumping well/ wells.

iii)  In addition, the proponent shall monitor ground water levels by establishing observation wells
(piezometers) in the core and buffer zones as specified in the No Objection Certificate.

iv)  In case of coal and other base metal mining the project proponent shall use the advance dewatering
technology (by construction of series of dewatering abstraction structures) to avoid contamination of
surface water.

V) In addition to this, all mining units shall also monitor the water quality of mine seepage and mine
discharge through NABL accredited/ Govt. approved laboratories and the same shall be submitted at
the time of self compliance.

vi)  All mining projects drawing ground water in safe, semi-critical and critical assessment units shall be
required to pay ground water abstraction charges as applicable as per Tables 5.4 A.

vii)  All mining projects drawing ground water in over-exploited assessment units shall be liable to pay
ground water restoration charges as per Table 5.4 B.

Documents to be submitted with the application
(a) Mining plan approved by the concerned Govt. agency/ department.

(b) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

(c) Comprehensive report prepared by accredited consultant on ground water conditions in both core and
buffer zones of the mine, depth wise and year wise mine seepage calculations, impact assessment of
mining and dewatering on ground water regime and its socio-economic impact, details of recycling,
reuse and recharge, reduction of pumping with use of technology for mining and water management to
minimize and mitigate the adverse impact on ground water, based on local conditions. Format for
report is given in Annexure V.

4.3 Infrastructure projects:

Since infrastructure projects are location specific, grant of No Objection Certificate to such projects located
in over-exploited assessment units shall not be banned. New infrastructure projects/ residential buildings
may require dewatering during construction activity and/ or use ground water for construction. In both
cases, applicants shall seek No Objection Certificate from CGWA before commencement of work.
However, in over-exploited assessment units, use of ground water for construction activity shall be
permitted only if no treated sewage water is available within 10 km radius of the site. New as well as
existing Infrastructure projects shall also be required to seek No Objection Certificate for abstraction of
ground water.

No ‘No Objection Certificate’ shall be granted for extraction of groundwater for Water Parks, Theme Parks
and Amusement Parks in over-exploited assessment units.

Indicative list of Infrastructure projects is given in Annexure V1.

The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out
regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the
data through the web portal to CGWA/SGWA as applicable. Monitoring records and results should
be retained by the proponent for two years, for inspection or reporting as required by CGWA/
SGWA.
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ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground
water requirement is more than 20 m*/day. The water from STP shall be utilized for toilet flushing,
car washing, gardening etc.

iii)  For infrastructure dewatering/ construction activity, No Objection Certificate shall be valid for
specific period as per the detailed proposal submitted by the project proponent.

iv)  All infrastructure projects drawing ground water in safe, semi-critical and critical assessment units
shall be required to pay ground water abstraction charges as applicable as per Table 5.3 A.

v)  All infrastructure projects (new/ existing) drawing ground water in over-exploited assessment units
shall be liable to pay ground water restoration charges as per Table 5.3 B.

Documents to be submitted with the application

(@ In cases where dewatering is involved, submission of impact assessment report prepared by an
accredited consultant on the ground water situation in the area giving detailed plan of pumping,
proposed usage of pumped water and comprehensive impact assessment of the same on the ground
water regime shall be mandatory. The report should highlight environmental risks and proposed
management strategies to overcome any significant environmental issues such as ground water level
decline, land subsidence etc.

(b) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water from any
other source in case water is required for construction in safe and semi critical areas.

(c) Certificate from a government agency regarding non availability of treated sewage water for
construction within 10 km radius of the site in critical and over-exploited areas.

(d) Certificate of non-availability of water from local government water supply agency in respect of all
categories of assessments units for commercial use.

(e) Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws
issued by Ministry of Housing & Urban Affairs.

(f)  Details of water requirement computed as per National Building Code, 2016 (Annexure 1), taking
into account recycling/ reuse of treated water for flushing etc. (in case of completed infrastructure
projects for commercial use).

(g) Completion certificate from the concerned agency for infrastructure projects requiring water for
commercial use.

5.0 Ground water abstraction/ restoration charges

All residential apartments/ group housing societies/ Government water supply agencies in urban areas shall
be required to pay ground water abstraction charges.

All industries/mining/ infrastructure projects drawing ground water in safe, semi-critical and critical
assessment units will have to pay ground water abstraction charges based on quantum of ground water
extraction and category of assessment unit as per details given in this guideline.

All existing mining/ infrastructure projects and existing industries including MSME drawing ground water
in over-exploited assessment units will have to pay ground water restoration charges based on quantum of
ground water extraction. Further, new MSME, new infrastructure and new Mining projects in over
exploited areas shall also be required to pay ground water restoration charges.

Existing industries, infrastructure units and mining projects which have installed/constructed artificial
recharge structures in compliance of the conditions prescribed in the groundwater guidelines prevailing at
the time of grant of No Objection Certificate or its renewal shall be eligible for a rebate of 50% (fifty
percent) in the ground water abstraction charges/ground water restoration charges, subject to their
satisfactory performance and verification.

The revenue generated from the proposed water abstraction/ restoration charges shall be kept in a separate
fund for implementation of site specific suitable demand/ supply side interventions.
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5.1 Rates of Ground water abstraction /restoration charges

. Drinking and domestic use for residential apartments/ group housing societies/ Government
water supply agencies in Urban areas

All residential apartments/ Group Housing Societies requiring water only for drinking/domestic use
requiring No Objection Certificate would pay ground water abstraction charges as per rates given below in
Table 5.1.

Table 5.1 Ground Water Abstraction charges for Drinking & Domestic use.

Quantum of Groundwater withdrawal Rate of ground water abstraction charges
(m*/month) (Rs. per m?)
0-25 No charge
26-50 1.00
>50 2.00

Government water supply agencies and Government infrastructure projects shall pay Ground water
abstraction Charges @ Rs. 0.50 per m°.

Il.  Packaged Drinking Water units

Rates of ground water abstraction charges for packaged drinking water units in safe, semi-critical and
critical assessment units are given in Table 5.2 A and those for ground water restoration charges in over-
exploited assessment units are given in Table 5.2 B.

Table 5.2 A: Rates of ground water abstraction charges for packaged drinking water units
(Rs per m®)

S.No. Category Quantum of ground water withdrawal

of area Upto 51 to <200 200 to <1000 1000 to 5000

50m°®/day m*/day m*/day <5000 m*/day
v me/day and above
Ground
water use

1. Safe 1.00 3.00 5.00 8.00 10.00
. Semi-critical 2.00 5.00 10.00 15.00 20.00
3. Critical 4.00 10.00 20.00 40.00 60.00

Table 5.2 B: Rates of ground water restoration charges for packaged drinking water units
(Rs per m®)

S.No. Category Quantum of ground water withdrawal
of area Up to 50 51 to <200 200 to <1000 1000 to 5000
. m*/day m*/day m*/day <5000 m*/day
mP/day and above
Ground
water use
1. Over-exploited 8.00 20.00 40.00 80.00 120.00
(existing
industries only)
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I1l.  Other Industries & infrastructure projects

Rates of ground water abstraction charges for other industries and infrastructure projects in safe, semi-
critical and critical assessment units are given in Table 5.3 A and those for ground water restoration charges
in over-exploited assessment units are given in Table 5.3 B.

Table 5.3 A: Rates of Ground Water abstraction charges for other industries & infrastructure
projects (Rs per m®)

S.No. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000 to 5000 m*/day and
. m*/day m*/day <5000 above
m*/day
Ground water
use

Safe 1.00 2.00 3.00 5.00

. Semi-critical 2.00 3.00 5.00 8.00

3. Critical 4.00 6.00 8.00 10.00

Table 5.3 B: Rates of ground water restoration charges for other industries & infrastructure projects
(Rs per m®)

S.No. Category Quantum of ground water withdrawal
of area <3200 200 tg) <1000 1000 to 5000 m*/day and
v m>/day m>/day <5000 above
m*/day
Ground water
use
1. Over-exploited (existing 6.00 10.00 16.00 20.00
industries / new
Industries as per the
present Guidelines)

IV. Mining projects

Rates of ground water abstraction charges for mining, which are drawing ground water in safe, semi-critical
and critical assessment units are given in Table 5.4 A and those for ground water restoration charges in case
of projects drawing ground water in over-exploited assessment units are given in Table 5.4 B.

Table 5.4 A: Rates of ground water abstraction charges for mining (Rs. per m®)

S.No. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000 to 5000 m*/day and
. m*/day m*/day <5000 above
Ground water m’/day
use >
1. Safe 1.00 2.00 2.50 3.00
. Semi-critical 2.00 2.50 3.00 4.00
3. Critical 3.00 4.00 5.00 6.00
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Table 5.4 B: Rates of ground water restoration charges for mining (Rs. per m®)

S.No. Category Quantum of ground water withdrawal
of area <200 200 to <1000 1000 to 5000 m*/day and
. m*/day m*/day <5000 above
Ground water m’/day
use >
1. Over-exploited 4.00 5.00 6.00 7.00

6.0 Bulk Water Supply

All private tankers abstracting ground water and use it for supply as bulk water suppliers will now
mandatorily seek No Objection Certificate for ground water abstraction. The bulk water suppliers through
tankers drawing ground water in safe, semi-critical and critical assessment units shall pay groundwater
abstraction charges as per the Table-6.1 A. The bulk water suppliers drawing ground water in over-
exploited assessment units shall pay the groundwater restoration charges as per the Table-6.1 B. All
tankers will have to install GPS based system for their monitoring of movement/area of operation.

Modalities for issue of No Objection Certificate for bulk/tanker water supplies shall be worked out in
consultation with States/Uts and suitable guidelines in this regard will be framed and issued separately for
the same.

Table-6.1A: Groundwater abstraction charges for Bulk/Tanker water supplies

Category Rate per m3 (in Rs.)
Safe 10
Semi Critical 20
Critical 25

Table-6.1B: Groundwater abstraction charges for Bulk/Tanker water supplies

Category Rate per m3 (in Rs.)

Over Exploited 35

7.0 Abstraction of Saline ground water

Abstraction of saline ground water in areas having either saline ground water at all depths or pockets of
saline ground water in an otherwise fresh water area for use by industries/ dewatering by infrastructure/
mining projects including those located in over-exploited areas would be encouraged. Such industries shall
be exempted from paying ground water abstraction charges.

The list of such assessment units having saline ground water at all depths as per the latest assessment of
dynamic ground water resources will be made available by the CGWA in their website. However, due care
shall be taken in respect of disposal of effluents by the units so as to protect the water bodies and the
aquifers from pollution.

Detailed guidelines in this regard shall be prepared and issued separately.
8.0 Protection of Wetland Areas

The wet land areas in the country are very crucial as they are direct reflection of the presence of ground
water in such areas. The protection of the wetland areas is being separately handled by the Wetland
Authorities. Since ground water is very crucial for the survival of the wetland area, any excessive ground
water development within the zone of wetland area would affect the volume of water in that wetland.
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Projects falling within 500 m. from the periphery of demarcated wetland areas shall mandatorily submit a
detailed proposal indicating that any ground water abstraction by the project proponent does not affect the
protected wetland areas. Furthermore, before seeking permission from CGWA, the projects shall take
consent/approval from the appropriate Wetland Authorities to establish their projects in the area.

9.0

Vi.

Vii.

viii.

General compliance conditions in No Objection Certificate

Installation of digital water flow meter (conforming to BIS/ IS standards) having telemetry system in
the abstraction structure(s) shall be mandatory for all users seeking No Objection Certificate and
intimation regarding their installation shall be communicated to the CGWA within 30 days of grant
of No Objection Certificate through the web-portal.

Proponents shall mandatorily get water flow meter calibrated on from an authorized agency once in
a year.

Proponents shall install roof top rain water harvesting & recharge systems in the project area.

Proponents shall pay Ground Water Abstraction/ Restoration Charges based on quantum of ground
water extraction as applicable as per the rates given in Section 6.

Construction of purpose-built observation wells (piezometers) for ground water level monitoring
shall be mandatory as per Section 15. Water level data shall be made available to CGWA through
web portal. Detailed guidelines for construction of piezometers are given in Annexure-I1I.

Proponents shall monitor quality of ground water from the abstraction structure(s) once in a year.
Water samples from bore wells/ tube wells / dug wells shall be collected during April/May every
year and analysed in NABL accredited laboratories for basic parameters (cations and anions), heavy
metals, pesticides/ organic compounds etc. Water quality data shall be made available to CGWA
through the web portal.

If the existing well becomes defunct due to mechanical failure within the validity period of No
Obijection Certificate, the user can construct a replacement well under intimation to CGWA on web
portal. The defunct well shall be properly sealed (Refer Annexure VI1). The user will be required to
submit documentary proof in this regard. However, if the existing abstraction structures fails to yield
water and he proponent desires to drill another tubewell in the same premises, prior permission of
the Authority shall be required. If the replacement well is to be drilled in some different place, the
proponent shall obtain fresh No Objection Certificate.

Wherever feasible, requirement of water for greenbelt (horticulture) shall be met from recycled /
treated waste water.

In case of change of ownership, new owner of the industry will have to apply for incorporation of
necessary changes in the No Objection Certificate with documentary proof within 60 days of taking
over possession of the premises.

10.0 Monitoring of compliance of No Objection Certificate Conditions

To monitor the compliance of No Objection Certificate conditions, Central Ground Water Authority and
State/ UT Ground Water Authorities shall take the following steps:

a.
b.

Suitable MIS will be developed for compliance monitoring.

District Collectors/Deputy Commissioners (DCs) /District Magistrates (DMs) are authorized to take
enforcement measures like  sealing of unauthorized ground water abstraction structures,
disconnection of electricity, launching of prosecution against those violating the No Objection
Certificate conditions and taking action for imposition of Environmental Compensation.

Technical officers of CGWB/ CGWA and State groundwater organizations are authorized to take
actions with respect to monitoring and periodic inspections with the approval of competent
authority.

In case of violation of any of the No Objection Certificate conditions, the proponents shall be liable
to pay the penalties as per Section 16.
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11.0 Renewal of No Objection Certificate

No objection certificate shall be renewed periodically, subject to the compliance of the conditions
mentioned therein:

I. The applicant shall apply for renewal of No Objection Certificate at least ninety days prior to
expiry of its validity.

ii. Application for renewal of No Objection Certificate shall be accompanied by the Compliance
Report.

iii. Before granting renewal, Central Ground Water Authority or State/ Ut Authority shall satisfy itself
that the conditions of No Objection Certificate have been complied with.

iv. In case of change in category of the assessment unit, renewals would be granted with conditions as
laid down for new category.
V. No Objection Certificate will be renewed for the terms specified for various uses as follows:
Category Use Term of renewal
Critical, Infrastructure projects for drinking & domestic 5 years
Semi-critical use and urban Water Supply Agencies
and Industries 3 years
safe Mines 2 years
Over exploited All users in ‘Over-exploited areas’ 2 years

Vi.

Vii.

If the application for renewal is submitted in time and the CGWA\/ the respective State/ Ut Authority
is unable to process the application in time, No Objection Certificate shall be deemed to be extended
till the date of renewal of No Objection Certificate.

If the proponent fails to apply for renewal within 3 months from the date of expiry of No Objection
Certificate, the proponent shall be liable to pay Environmental Compensation for the period starting
from the date of expiry of No Objection Certificate till No Objection Certificate is renewed by the
competent authority.

12.0 Extension of No Objection Certificate

If the proponent is unable to construct the well(s) during the validity period of No Objection Certificate for
genuine reasons, the proponent will have to apply for extension of No Objection Certificate. Application
for extension should be supported by documents justifying the reasons for delay. Other conditions for grant
of extension of No Objection Certificate will be the same as that for fresh No Objection Certificate.

Extension of No Objection Certificate will be granted for a maximum period of two years. No further
extension will be granted after the expiry of the extended period. In that case, the applicant will have to
apply afresh for grant of No Objection Certificate.

13.0 Delegation of powers against illegal groundwater withdrawal

Central Ground Water Authority has appointed the District Magistrate/ District Collector/ Sub Divisional
Magistrates of each Revenue District/Sub division as Authorized Officers, who have been delegated the
power to seal illegal wells, disconnect electricity supply to the energised well, launch prosecution against
offenders etc. including grievance redressal related to ground water in their respective jurisdictions.

In order to further decentralise and strengthen the monitoring and compliance mechanism as per the
guidelines, officials of concerned Departments of Revenue and Industries of the States/Uts shall be
appointed as Authorised Officers in consultation with the State/Ut Governments.

A copy of the No Objection Certificate issued by the CGWA in the No Objection Certificate Application
Portal (NOCAP) will be forwarded to the respective District Magistrate/ District Collector. In case of any
violation of the directions of Central Ground Water Authority and non-fulfilment of the conditions laid
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down in the No Obijection Certificate, the Authorised Officers will file appropriate Petition/Original
Application etc under sections 15 to 21 of the Environment (Protection) Act, 1986 in appropriate Courts.

14.0 Ground Water Level Monitoring

All the project proponents (drawing ground water more than 10 cum/d) have to mandatorily construct
Piezometers (observation wells) within their premises for monitoring of the ground water levels. Such a
mechanism of compliance conditions has been made to ensure that every month the ground water level in
the project area can be monitored and observed. In this regard the necessary criteria for monitoring of water
levels through piezometers by the project proponents is given in Table 14.1.

Table 14.1 No. of Piezometers to be constructed & Type of Water Level Monitoring Mechanism

Quantum of Ground water No. of Monitoring mechanism
S.No. . piezometer DWLR with
withdrawal (cum/d . Wi
( ) requ”'ed Manual DWLR Telemetry
1 <10 0 0 0 0
2 11-50 1 1 0 0
3 51-500 1 0 1 0
4 >500 2 0 1 1

The piezometer shall be suitably located to ensure that zone of aquifer tapped in the piezometer is the same
as that of the pumping well.

15.0 Environmental Compensation

Extraction of ground water for commercial use by industries, infrastructure units and mining projects
without a valid No Objection Certificate from appropriate authority shall be considered illegal and such
entities shall be liable to pay Environmental Compensation for the quantum of ground water so extracted.
The norms prescribed by Central Pollution Control Board (CPCB) shall be utilized for calculating the
Environmental compensation as mentioned below:

ECew = Ground water consumption per day x Environmental Compensation rate (ECRgw) X No. of days x
Deterrence factor

where ground water consumption is in m3/day and ECRgy in Rs./ cum
15.1 Rates of Environmental Compensation:

Rates of Environmental Compensation (ECRgw) for various types of users in different categories of
assessment units are given in Table 15.1 to 15.3.

Table 15.1 : ECRgyw for Packaged Drinking Water units

S.No. |Area Category Water Consumption (cum/day)
<200/ 200 to <1000 1000 to <5000 5000 & above
Environmental Compensation Rate (ECRg,,) in Rs./m3
Safe 12 18 24 30
2 [Semi critical 24 36 48 60
3 Critical 36 48 66 90
4 |Over- exploited 48 72 96 120

Note :-Minimum ECgy shall not be less than Rs 1,00,000/-
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Table 15.2: ECRgw for Mining/ infrastructure dewatering projects

S.No. Area Category Water Consumption (cum/day)
<200 200 to 1000 to 5000 & above
<1000 <5000
Environmental Compensation Rate (ECRg,) in Rs./m3
1 | Safe 15 21 30 40
2 [Semi critical 30 45 60 75
3 | Critical 45 60 85 115
4 | Over- exploited 60 90 120 150
Note :-Minimum ECg,, shall not be less thanRs 1,00,000/-
Table 15.3: ECRgw for Industrial units
S.No. Area Water Consumption (cum/day)
Category <200 200 to 1000 to 5000 & above
<1000 <5000
Environmental Compensation Rate (ECRg,) in Rs./m3
1 Safe 20 30 40 50
2 Semi critical 40 60 80 100
3 Critical 60 80 110 150
4 Over- exploited 80 120 160 200

Note :-Minimum ECg, shall not be less thanRs 1,00,000/-

15.2 Deterrent Factors to compensate losses and environmental damage (for packaged drinking water
units, mining, industries and infrastructural dewatering projects)

The following deterrent factors based on the duration of illegal ground water extraction shall be levied to
compensate for the losses and environmental damages as detailed in Table 15.4.

Table 15.4: Deterrent factor based on quantum of ground water withdrawal and number of years of
illegal withdrawal

S.No. Water Consumption Deterrence Factor
< 2 years 2-5 years >5 years
1 <1000 KLD 1.00 1.00 1.25
2 1000-5000 KLD 1.00 1.00 1.50
3 >5000 KLD 1.00 1.25 2.00

Note: KLD — Kilolitre per day

16.0 Provision of Penalty

Penalty shall be imposed on the proponents for non-compliance of No Objection Certificate conditions
issued by the appropriate authority. Rates of penalty proposed for non-compliance of various conditions of
No Objection Certificate are given in Table 16.1.The rates of the penalty shall be reviewed periodically
with the approval of competent authority in Ministry of Jal Shakti.
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Table 16.1: Penalty provision for non Compliance of No Objection Certificate conditions

S. No. Items Charges in Rs.
1 Non installation/faulty Digital water Flow meter with telemetry system. 200000
2 Non disclosure/ construction of additional groundwater abstraction structures

a) Non-functional Structures.
b) Defunct/Abandoned 200000
Note: Given rates are for unit non-functional/defunct/abandoned structures. 100000
This shall be multiplied with total such structures to arrive at consolidated
penalty.
3 Reporting of fresh water zones as Brackish / Saline zones in application. 200000
4 Non Installation of Piezometer. 200000
5 Non Installation/faulty DWLR/Telemetry system 100000
Non Construction/Inadequate capacity of Recharge / Water conservation
6 structures. 500000
7 Non maintenance of Recharge structures. 200000
Injection of treated/untreated water into the aquifer system.
Note: In addition to penalty, the proponent shall bear the cost of aquifer 1000000
8 remediation as per the provisions of Environment (Protection) Act, 1986.
9 Non Submission of Water level/Water quality Data. 50000
Non-maintenance of log book of daily withdrawal/non submission of
10 Groundwater abstraction data. 50000
11 Non submission of photograph of recharge structure(s). 50000
12 Non Submission of Self Compliance report. 100000
Construction ~ of  groundwater  abstraction  structures by un 100000
13 authorized/unregistered Drilling Rigs (per structures).
14 Non registration of water supply tankers. 500000
15 Submission of false information/ undertaking. 100000

Charges shall also be payable for correction/modification in the existing issued No Objection Certificate
letter. The details of such charges are given in Table 16.2.

Table 16.2: Proposed Charges for correction/Modification in the existing issued No Objection

Certificate
S. No. Items Charges in Rs.
1 Change in recharge quantum 10000
2 Change in User ID. 5000
3 Change in firm Name 5000
4 Extension of No Objection Certificate 5000
5 Issuance of duplicate No Objection Certificate 5000
6 Issuance of corrigendum to No Objection Certificate 5000
7 Any other items/corrections etc 5000
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17.0 Other important Conditions (Applicable to all):

2
Vi.

Vii.

viii.

Note:

Sale of ground water by a person/ agency not having valid no objection certificatefrom CGWA/State
Ground Water Authority is not permitted.

In infrastructure projects, paved/parking area must be covered with interlocking/perforated tiles or
other suitable measures to ensure groundwater infiltration/harvesting.

In case of Infrastructure projects, the firm/entity shall ensure implementation of dual water supply
system in the projects. Compliance of the same shall be submitted through the web portal.

Non-compliance of conditions mentioned in the No Objection Certificate may be taken as sufficient
reason for cancellation of no objection certificate accorded/ non-renewal of No Objection
Certificate.

No application shall be entertained without supporting documents as specified in relevant sections.
Abstraction structure(s) should be located inside the premises of project property.

Self compliance of conditions laid down in the no objection certificate shall be reported by the users
online in the web portal of Central Ground Water Authority/state Ground Water Authority.

Processing fee prescribed, if any, from time to time shall be charged for various services.

1. Guidelines are subject to modification from time to time.

2. In

case of any discrepancy between Hindi and English versions of this document including the

annexures, the English version shall prevail.

n

TRUE COPY
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Six Monthly Compliance Report of EC Conditions

(Jan to June 2023)
SAND STONE (BUILDING STONE) MINE

Project Proponent — Shri, Rajesh Bhai Patel
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ANNEXURE A-6

From Date:

Shri Rajesh Bhai Patel S/o. Late Shri Jagdish Singh
R/o Village- Ramarsahi

Post — Patihata, Tehsil-Chunar

District- Mirzapur, U.P.

To,

The Member Secretary,
U.P. Pollution Control Board,
Building No. TC-12V,
Vibhuti Khand, Gomti Nagar,
Lucknow -226010

Subject: Compliance of Environmental Clearance Conditions for Sand Stone (Building Stone)
Mining Project at Araji No. 180/2, Village: Bhagautidei, Tehsil: Chunar & District:
Mirzapur, State: Uttar Pradesh. (Jan-2023 to June-2023)

Ref No - 535/Parya/DEAC/Sandstone/MZP/2017
Dear Sir,

This is to inform you that our project has been accorded Environmental Clearance from DEIAA, UP, for
Ref no- 535/Parya/DEAC/Sandstone/MZP/2017 on dated 07-09-2017.

Point wise compliance of the stipulated environmental conditions/safeguards mentioned in the
Environmental Clearance is enclosed as hard and soft copy formats.

We assure that the compliance of the conditions given by DEIAA will be strictly followed with the

progress of the project on letter & spirit.
Thanking you,

Yours Sincerely,

Rajesh Bhai Patel

Project Proponent

Copy to:
1. The Regional Officer, MOEF&CC, GOlI, 5th Floor, Kendriya Bhawan, Sector H, Aliganj Lucknow- 226020.

2. The Director & Secretary (SEAC), Directorate of Environment, Lucknow, Uttar Pradesh
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Registered
District Level Environment Impact Assessment Authority, Mirzapur

District Magistrate, Mirzapur

To, l Chairperson of DEIAA
Shri Rajesl i Collcctarate, Mirzapur 231001
"Own Jesi BhatFatal ' Phone : 05442 252480, 05442 252340, 05442 257400
e Email : mirzapurminsofTice@gmail.com

S/o Late Jagdish Singh
- ‘R/o Village- Ramrasahi,
Post- Patihata, Teh.- Chunar,
District- Mirzapur, Uttar Pradesh
~ Ref. No. /Parya/DEAC/Sandstone/MZP/2017 Date: 109 2017

" Sub:  Environmental Clearance for Sand Stone (Building Stone) Mining at Ararji No. 180/2,
Village-Bhagautidei, Tehsil-Chunar, District-Mirzapur. (Lease Area-2.02 Hect.)

Dear Sir,

Please refer to your application letter dated 29/05/2017 addressed to the Member Secretary,
DEIAA Committee, District-Mirzapur. The project proponent also submitted the Undertaking project
proponent and consultant that the all information/data submitted with regards to application for
environmental clearance is correct and true to best of their knowledge.

A presentation was made by the project proponent alongwith their consultant M/s Ind Tech
House Consult. The proponent through the documents submitted and presentation made, informed the
committee that: :

1. The environmental clearance is sought for Sand Stone (boulder mining) at Bhukhand Aaraji

No. 180/2, Village-Bhagautidei, Tehsil-Chunar, District-Mirzapur, U.P. (Leased Area-5.00

acres).
2. ‘The mining lease was granted date 15.11.2014 for a period of 10 Years which shall be expired

. date 14.11.2024.

3. The Project proposal falls under category “B-2" of EIA Notification, 2006 (as amended).

4. The mine lease area located between latitude N Pillar 25°02'38.30” to 25°02'39.81" and

' Longitude E Pillar 82°58'31.76" to 82°58'33.57".

5., Mining will be opencast and Semi-mechanized.

6. The water requirement will be limited to 8.95KLD and will be meet out from bore well/dug
wells for drinking purposes and pond/waste water for dust suppression.

~ 7. Mining is proposed for Building Stone, Sand Stone and Quartizite as applied. The land used

for mining area is stony land in nature and lease area is not covered with any vegetation.

8. The ultimate depth of mining will be 65 meter.

9. The mining operation will not be carried out in safety zone of any bridge or embankment or in

' eco-fragile zone such as habitat of any wild fauna.

10..  The annual production of 1,20,000M" /annum Sand Stone is proposed.

11. The village Bhagautidei has electricily connection while lease arca is not connected with
electricity. All the activities will be carried out day time only; hence there is no power
requirement for the project at site.

12. The mining is proposed as opencast semi-mechanized type and for cleaning the face by
blasting will be done.
13. . This project does not attract any of the general conditions applicable on mining projects

specified in EIA Notification 14/09/2006.
14.  Regarding the project no litigation is pending in any court.

Based on the recommendations of the District Level Expert Appraisal Committee (meeting
held on 04/07/2017) on the above said project, The District Environment Impact Assessment Authoritﬁy
has decided to grant the Environmental Clearance to the title project for collection of 1,20,000 M/
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Sand Stone from mining lease Area ?&&Eg Owing 29

annum ! 1 .
General and specific Conditions: | N
A. General Condition; . - of Khasra numbers, enhancement of capacity, change
1. Any addition of the mining arca, change of e el i

in mining technology, modernization and scope ©

clearance as per EIA notification, 2006. : ineral and waste shall be
2 No change iE the calendar plan including excavation, quantum of mineral ‘
made. - iolation of minin
3. Mining will be carried out as per the approved mining plan. In casg of ﬁlg :;?éat _ g
plan, the Environmental Clearance given by D{Ellﬁufl')\ will l})j_dlﬂezlﬂf? t?lz e zon.e os well as in
ient ai i ‘toringe stations shall be established 11 :
4, Four ambient air quality monitoring 2. Location of the stations should be

the buffer zone for RSPM, SPM, SOz, NO; monitorin ; Iy and
decided based on the metcorological data, topographical features and environmentally a

ecologically sensitive targets and frequency of monitoring should be .unf;fcrtaken in
consultation with the State Pollution Control Board. The monitored data for criteria pollutants
shall be regularly up loaded on the company's website and also displayed at website.

5. Data on ambient air quality (RSPM, SPM, SO, NO2) should be regularly submitted to the
Regional office. MoEF & CC, Gol., Lucknow and the State Pollution Control Board / Central

Pollution Control Board once in six months.

6. Ambient air quality at the boundary of the mine premises shall confirm to the norms prescribed
in MoEF & CC notification noGSR/826(E) dt. 16.11.09.

7. Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying

arrangement on haul roads, loading and unloading and at transfer points shall be provided and
properly maintained. '

8. Measures shall be taken for control of noise levels below 85 dBA in the work environment.
Workers engaged in operations of HEMM. etc. shall be provided with ear plugs / muffs and
health records of the workers shall be maintained. -

9. Industrial waste water (workshop and waste water from the mine) should be properly collected,
treated so as to conform to the standards prescribed under GSR422 (E) dated 19th May, 1991
and' 31st December. 1993 or as amended from time to time. Oil and grease trap shall be

installed before discharge of workshop effluents.
"Personnel working in arcas shall be provided with protective respiratory devices like mask and

10.
they shall also be imparted adequate training and information on safety and health aspects.

1. Special measure shall be adopted to prevent the nearby settlements from the impacts of mining
activities. :

12.  The transportation of the materials shall be limited to day hours time only.

13.  Provision shall be made for the housing the labourers within the site with all necessary

infrastructure and facilities such as fuel for cooking, mobile toilets, safe drinking water,
medical health care, creche ctc. The housing may be in the form of temporary structures to be
removed after the completion of the project. : ;
14, A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the
Organization. :
15. The Project Proponent shall inform to the DEIAA, MoEF & CC, Gol, Lucknow and Regional
office, State Pollution Control Board regarding date of financial closures and final approval of
the project by the concerned authorities and the date of start of land development work.
The funds earmarked for environmental protection measures shall be kept in separate account

16.
and shall not be diverted for other purpose. Year wise expenditure shall be reported to the
DEIAA Mirzapur, MoEF, and Regional office, State Pollution Control Board.

17.  The Regional Office, MoE.F & CC, Gol, Lucknow and State Pollution Control Board shall

monitor compliance of the stipulated conditions. A complete set of documents, including
Form-1M, Prefeasibility Report & Mining Plan Environment Impact Assessment Report
' t)

2
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given to R an, Public |
Board, cgional Office of fe MoEF ale%'(?

A copy i
Py of the €nvironmental cleara

g and other documents information should be
» Gol, Lucknow and State Pollution Control

Heads of the Local Bodies, Py ] nce shall pe submitted by the Project Proponent to the
The Project Proponent Shnil i chayat and Municipal Bodies as applicable in the matter.
which shall be i the vemacu]v-e:.tlse at least in two local newspapers widely circulated, one of
of the clearance eiialer ar language of t.hC locality concerned, within 7 days of the issue
and a copy of the clenrancl;zulléﬁ thz}l the Plr([J)Jcct has been accorded environmental clearance
er is av i istri i
Assessment Authority (DEIAA) Mirzn;uﬁl able with the District Level Environment Impact
The Project Pr submit hal :
environﬁlm(::t l:lolponent hlns to submit I.u;.lll' yearly compliance report of the stipulated prior
. al clearance terms and conditions in hard and soft copy to the DEIAA Mirzapur on
st June and st December of each calendar year.
Tl1e DEIAA may alter/modify the above conditions or stipulate any further condition in the
interest of environment protection.
Concealmg_f:actual data or submission of false/fabricated data and failure to comply with any
of the COHdItIO!]S mentioned above may result in withdrawal of this clearance and attract action
under the provisions of Environment (Protection) Act. 1986.

B. Specific Conditions;

1.
2.

3.

o

10.

The Environmental clearance will be co-terminus with the mining lease period.
Environmental clearance is subject to obtain forest clearance under Forest (Conservation) Act,

1980 as applicable.

wildlife conservation plan shall be prepared in consultation with the ‘wildlife department and
implemented within six months. The plan shall comprise of in-built monitoring mechanism
with special empbhasis to protection of Schedule- [ species. The status of implementation shall
be submittal to the DEIAA Mirzapur.

Local employable youth shall be trained in skills relevant to the project for eventual
employment in the project itself and to the extent feasible. Outside people shall not be
employed.

A 50 m barrier of no mining zone all along the side(s) facing the nallah (if any) passing
through the lease area or if passing adjacent the lease shall be demarcated and thick vegetation
of native species raised, Status of implementation shall be submitted to the Regional Office of
the Ministry on half yearly basis.

Sand stone lease depth of mining should be restricted not more than 20 meter from surface.
Shelter belt i.e. Wind Break consisting of adequate tiers of plantations around lease facing the
human habitation, school / agricultural fields etc. (if any in the vicinity) shall be raised.

Blast vibration study shall be carried out and report submitted to the UPPCB / DEIAA.
Personnel exposure monitoring for dust shall be carried out for the worker, and records
maintained.

Need based assessment for the nearby villages shall be conducted to study economic measures
which can help in upliftment of poor section of society. Income generating projects / tools such
as development of IT fodder farm, fiuit hearing orchards, vocational training etc. can form a
part of such program. Company shall provide separate budget for community development
activities and income generating programs. This will be in addition to vocational training for
individuals imparted to take up self employment and jobs.

Land-use pattern of the nearby villages shall be studied and action plan for abatement and
compensation for damage to agricultural land/ common property land (if any) in the nearby
villages due to mining activity shall be submitted to the Regional Office of the Ministry within

six months. Annual status of implementation of the plan and expenditure thereon shall be
reported to the Regional Office of the Ministry from time to time,
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e the groundwater sources. Status of

| be undertaken 10 recharg B intry within Pipe i

bmitted to the Regional Office 0

nsequent year. ' .
010 'chrosion and management of silt (as.apphcab.le)
il hall be carried out with

il gener inst erosion s
if generated, against ¢l ' -
. and thick plantations of native trees and shru

be protected by retaining walls.

Rainwater harvesting shal
implementation shall be su '
and thereafter every year [rom the next
Measures for prevention and control
shall be undertaken. Protection of dumps. il
geo-textile matting or other suiable materit

at the Jlopes. Dumps shall
shall be carried out at the dump slopes. Dt I rrcndhies
Waste management plan should be in accordance to the approved mining p

garland drains (as applicable) shall be constructed at foot of clu_mps and coco ﬁltc:t;s m;:_ag;gj:
;egular intervals to arrest silt from being carried to water bodies. /‘\dcquate BIEINTOCH flowi
Dams and Gully Plugs shall be constructed across scnsonﬂlfpcrcnmfll nallahs (lf_ﬂﬂY) owing
throueh the ML arca and silts arrested. De- silting at regular intervals shall be carned.out.
Garland drain of appropriate size. gradient and length shall be cons_tructcd (ns.appllcoable) for
both mine pit and for waste dump and sump capacity shall be designed keep_lng 50@ safety
margin over and above peak sudden rainfall (based on 50 years data) and maxrmum.dlscha.rge
in the area adjoining the mine site. Sump capacity shall also provide adequate retention period
to allow proper settling of silt material. Sedimentation pits shall be constructed at the corners
of the garland drains and de-silted at regular intervals.
Groundwater in the core zone shall be regularly monitored for contamination and depletion due
to mining activity and records maintained. The monitoring data shall be submitted to the
regional office of the Ministry regularly. Further, monitoring points shall be located between
the mine and drainage in the direction of flow of ground water shall be set up and records
maintained.
Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly
monitored at locations of nearest human habitation (including schools and other public
amenities located nearest to sources of dust generation as applicable) and records submitted to
the Regional Office of the Ministry.
Occupational health and safety measures for the workers including identification of work
related health hazards, training on malaria eradication, HIV and health effects on exposure to
mineral dust etc, shall be carried out, The company shall engage a full time qualified doctor
who is trained in ocupational health, Periodic monitoring for exposure to respirable mineral
dust on the workers shall be conducted and records maintained including; health records of the
workers. Awareness program for workers on impact of mining on their health and
precautionary measures like use of personal equipments etc. shall be carried out periodically
Review of impact of various health measures undertaken (at interval of five years of less) shall
be conducted followed by follow up action wherever required.
Top soil (if any) and solid waste shall be stacked properly with proper slope and adequate
safeguards and shall be utilized for backfilling (wherever applicable) for reclamation and
rehabilitation of mined out area in accordance to the reclamation plan of approved mining plan.
Top soil shall be separately stacked for utilization later for reclamation and shall not be stacked
along with over burden,
Overburden (OB) shall be stacked at earmarked dump site(s) only and shall not be kept active
for long period. The maximum height of the dump shall not exceed 30 m, each stage shall
preferably be of 10-m and overall slope of the dump shall not exceed 28°. The OB dump shall
be backfilled. The OB dumps shall be scientifically vegetated with suitable native species to
prevent erosion and surface run off. Monitoring and management of rehabilitated areas shall
continue until the vegetation becomes self-sustaining. Compliance status shall be submitted to
the. Ministry of Environment & Forests on six monthly basis,
Slope of the mining beneh and ultimate pit limit shall be as per the mining scheme approved by
Indian Bureau of Mines / other Competent Authority.
Adequate plantation shall [?c raised in t!w ML area haul roads, OB dump sites etc. Green belt
development shall be carried out considering CPCB guidelines including selection of plant

2
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species and in consultation -with the local DFO / Agriculture Department. Herbs and shrubs
shall also form a part of afforestation program besides tree plantation. The density of the trees
should be in accordance to the approved mining plan shall not be less than 2500 plants per ﬁa.
The company shall involve local people with the help of seif help group for plantation

program. Details of year wise afforestation program including rehabilitation of mined out arca
shall be submitted to the Regional Office of the Ministry every year. o
Regular monitoring of ground water level and quality shall be carried out by es[ab{!Shi”g a
network of existing wells and constructing new piczometers during the min'ing operation. The
monitoring shall be carried out four times in a year pre-monsoon (April-May), monsoon
(August), post-monsoon (November) and winter (January.) and the datg thus chcctcd shall be
regularly sent to MoEF. Central Ground Water Authority and Regional Director, Central
Ground Water Board. o .
Adequate air monitoring stations shall be installed in areas of human habitations near the mine
and the results of ambient air quality shall be maintained and regularly submitted to the
Regional Office of the Ministry. The monitored data for cri'lcria .poliutants shall be regularly
uploaded on the company’s website and also displayed at project site. .
The waste water from the mine shall be treated to conform to the prescribe stanc.lards before
discharging in to the natural stream. The discharged water 'ﬁ'om the f'al.ling Dam (if any) shall
be regularly monitored and report submitted to the RO. Ministry of Environment & Forests and
the State Pollution Control Board. _
Vehicular emissions shall be kept under control and regularly monilored..Vehlc!es used for
transportation of mineral and others shall have valid permissions as prescribed under Central
Motor Vehicle Rules, 1989 and its amendments.. "Transportation of mineral shall be done only
during day time. The vehicles transporting mineral shall be covered with a tarpaulin or other
suitable enclosures so that no dust particles/fine matters escape during the course of
transportation No overloading of mineral for transportation shall be committed. The trucks
transporting mineral shall not pass through wild life sanctuary.
Prior permission from the Competent Authority shall be obtained for extraction of ground
water, if any.
Action plan for implementation with respect to suggestions / improvements and
recommendations made during public consultation/hearing (as applicable) shall be submitted
to the Ministry and the State Govt. within six months. (no public hearing is conducted for
projects less than 5 ha area of B2 category)
A final mine closure plan, along with details of Corpus Fund, shall be submitted (if applicable)
to the RO Ministry of Environment & Forests & DEIAA, SEIAA UP, 5 years in advance of
final mine closure for approval.
Solid waste material viz gutkha rappers, plastic bags, glasses ctc. to be generated during
pr!ojccl activity will be separately stored in bins and managed as per Solid Waste Management
rules,
Issues raised during public presentation be strictly complied during operation phase. (no public
hca}'mg i1s conducted for projects less than 5 ha area of B2 category)
Project proponent should maintain a register for information on (1) Quantity of material

c,\:cavalcd / collected (b) manpower and (c) Number of Trucks deployed for transportation of
mineral per day.

In case project falling within 10 Km area of wild life sanctuaries a clear
Board of Wild Life is to obtain even eco-sensitive zone (ESZ)

Project does not fall under any buffer zone of no-dey
law.,

33% Green belt development shall be carried out
selection of plant species and in consultation with
Herbs and shrubs shall also form a part of aforestatj
company shall involve local people for plantation pr

ance from the National
has not been earmarked.
elopment as declared/identified under any

considering CPCB guidelines including
the local DFO/ Agriculture Department
on program besides tree plantation. The
ogram. Details of year wise afforestation
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43
program including rchabilitation of mined out area shall be submitted to the Regional Office,

MOoEF, Gol, DEIAA Mirzapur every year.

You shall also cnsure that the proposed site is not a part of any n
required/prescribed/identificd under law. In case of violation, this permission s
to be cancelled. Also, in the event of any dispute on ownership or land usc 0
clearance shall automatically deem to be cancelled.

The above stipulated conditions will be en forced inter-alia,
(Prevention & Control of Pollution) Act, 1974; the Air (Prevention
the Environment (Protection) Act. 1986 and the Public liability Insu
amendments and rules made there under and also any other orders passe

relating to the subject matter.
The project proponent
conditions specified in the Environmental

o-development zone as
hall automatically deem
f the proposed site, this

under the provisions of the Water
& Control of Poliution) Act. 1981;
rance Act, 1991 along-with their
d by the Honble Courts of Law

will have to submit approved plans and proposals incorporating the
Clearance within 03 months of issuance of this clearance.

The DEIAA/SEIAA/MoEF rescrves the right to revoke the cnvironmental clearance, it conditions
stipulated are not implemented to the satisfaction of DEIAA/ SEIAA/ MoEF may impose additional

environmental conditions or modily the existing ones, if necessary.
This is to request you to take further necessary action in mat
Notification No. S.0. 1533(E) dated 14/09/2006, as amended and sen

the authority as prescribed in the aforesaid notification. /

(Avinash Tripathi)
Member Secretary,
DEIAA, Mirzapur (U.P.)/
SDM-Sadar, Mirzapur

As Above

ter as per provisions of Gazelte
d regular compliance reports {0

No.BD2B.......... /Parva/DEAC/ Sandstone/MZP/2017 _ Dated:
Copv for Information and necessary action to:

. The Principal Secretary, Environment, U.P. Govt., Lucknow.
2 The Chairman SEIAA Dr. Bheem Rao Ambedker Paryavaran Parisar, Directorate of

Environment Uttar Pradesh.
3 Advisor, A Division, Ministry o
Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.
4. Chief Conservator, Ministry of Environment & Forests, Regional Office (Central Region),
Kendriya Bhawan, 5th Floor, Sector-A, Aliganj, Lucknow.
Director, Department of Geology & Mining, U.P. Lucknow.

District Magistrate, Mirzapur, U.P.
The Member Secretary, U.P. Pollution Control Board, TC-12V, Vibhuti Khand, Gomti Nagar,

Lucknow.
8. Copy for Web Master/Guard file.

f Environment, Forests & Climate Change, Govt. of India,

N oo

MemberSecretary,
DEIAA, Mirzapur (U.P.)/
SDM-Sadar, Mirzapur
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POINT-WISE COMPLIANCE
OF
STIPULATED SPECIFIC AND GENERAL CONDITIONS
IN THE
ENVIRONMENTAL CLEARANCE LETTER
For the period of
Jan 2023 to June 2023

Reference no- 535/Parya/DEAC/Sandstone/MZP/2017
&
Date of Issue of EC: 07.09.2017

"SAND STONE (BUILDING STONE) MINING PROJECT”
(2.02 Ha. And 1,20,000 m®/annum)
at
Araji No. — 180/2, Village: Bhagautidei,
Tehsil: Chunar, District: Mirzapur,
State: Uttar Pradesh

Submitted by
Shri Rajesh Bhai Patel S/o Late Shri Jagdish Singh
R/o Village: Ramrasahi, Post - Patihata, Tehsil: Chunar,
District- Mirzapur,
State-Uttar Pradesh
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PURPOSE OF THE REPORT

As per the “Sub Para (ii)” of “Para 10” of EIA Notification 2006, it is stated that “It shall be
mandatory for the project management to submit half-yearly compliance reports in respect of the
stipulated prior environmental clearance terms and conditions in hard and soft copies to the regulatory
authority concerned, on 1st January and 1st June of each calendar year” and as per compliance of
condition mentioned in Environment Clearance Letter (i.e. General Condition & Specific Condition),
Six monthly compliance reports should be submitted to the Uttar Pradesh Pollution Control Board and
Regional Office, MOEF, GOI, Lucknow and a copy to the Director & Secretary, Directorate of
Environment, Lucknow, Uttar Pradesh.

It is mandatory to submit a Six Monthly Compliance Report to show the status & compliance of all
the Conditions mentioned in Environment clearance Letter, along with monitoring of various
Environmental Parameters (as per CPCB Norms).

The regulatory authorities in this case are Uttar Pradesh Pollution Control Board, Regional Office-
MoEF (Lucknow) and U.P. DEIAA. Various scheduled Site Visits were conducted by a team of
Experts to Monitor Pollution related parameters as defined by CPCB / UPPCB. Samples for Air,
Water, Noise and Soil were also collected for further analysis.

Based on the Specific and General Conditions mentioned in the EC Letter, a Compliance Report was
prepared by the Team on behalf of Project Proponent; details of which are present in Chapter —
“Compliance Report”.

Methodology for Preparation of Report is as follows:

Study of EC Letter & Related Documents,

Site Visits by a Team of Experts,

Monitoring of Environment Parameters, viz. Ambient Air, Water, Noise, Noise, and Soil.
Analysis of Samples collected during Monitoring,

Interpretation of Monitoring Results,

Suggestions for Implementation of various Action Plans.

o0k PR

Generic Structure of Report:

1) Purpose of the Report, explaining the need of a Compliance Report and Methodology
Adopted for preparation of Report.

2) Environment Clearance Letter, prescribing all the conditions & guidelines to be followed
during construction Phase and Operation Phase of the Project.

3) Site Study Report, showing status of the project and site photographs.

4) Compliance Report, explaining the entire General & specific conditions in the EC Letter and
providing details with respect to each condition/ guideline.

5) Monitoring Reports & Analysis, showing the level of emission with in the project site for
various Environment Parameters.

6) Suggestions for Implementation.
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SAND STONE (BUILDING STONE) MINE

POINT WISE COMPLIANCE TO CONDITIONS OF EC ISSUED BY DEIAA, MIRZAPUR, UP,
VIDE LETTER NO. Ref No. 535/Parya/DEAC/SANDSTONE/MZP/2017, Dated 07-09-2017

Environment Clearance of project **Sand Stone (Building Stone) Mining Project” Araji
No. — 180/2, Village: Bhagautidei, Tehsil: Chunar, District: Mirzapur, U.P.
Compliance (Jan 2023 to June 2023)

Details of Environmental Clearance:
1. The environmental clearance is sought for Sandstone (Building Stone) Mining Project at Araji No. 180/2, Village:

Bhagautidei, Tehsil Chunar & District: Mirzapur, State: Uttar Pradesh. (Lease Area- 2.02 Ha).

2. Environmental Clearance for the proposal has been issued by DEIAA, Mirzapur U.P, vide ref of. MOEFCC Proposal
no. 535/Parya/DEAC/Sandstone/MZP/2017 on 07-09-2017 for the production of 1,20,000 m*/annum.

S.No.

Conditions

Compliance Status

(a) GENERAL CONDITIONS

1.

Any addition of the mining area, change of Khasra
numbers, enhancement of capacity, change in mining
technology, modernization and scope of working shall
require prior environmental clearance as per EIA
notification, 2006.

Noted and agreed.

No change in the calendar plan including excavation,
guantum of mineral and waste shall be made.

Noted and agreed.

Mining will be carried out as per the approved mining
plan. In case of any violation of mining plan, the
Environmental Clearance given by DEIAA will be
deemed null & void.

Noted and agreed.
Mining will be carried out as per the approved Mining
Plan.

Four ambient air quality monitoring stations shall be
established in the core zone as well as in the buffer
zone for RSPM, SPM, SO, No, monitoring. Location
of the stations should be decided based on the
meteorological data, topographical features and
environmentally and ecologically sensitive targets and
frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board.
The monitored data for criteria pollutants shall be
regularly up loaded on the company’s website and
also displayed at website.

Noted and complied.

Ambient air quality report is attached as Annexure
V.

Data on ambient air quality (RSPM, SPM, SO, Noy)
should be regularly submitted to the Regional office.
MOoEF. & CC Gol. , Lucknow and the State Pollution
Control Board/Central Pollution Control Board once
in six months.

Noted and agreed.
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6. | Ambient air quality at the boundary of the mine | Noted and agreed.
premises shall confirm to the norms prescribed in
MoEF & CC notification no GSR/826(E) dt.

16.11.09.

7. | Fugitive dust emission from all the sources shall be | Noted and Complied.
controlled regularly. Water spraying arrangement on | e  Water is regularly sprinkled in the transportation
haul roads, loading and unloading and at transfer route of the vehicles.
points shall be provided and properly maintained. e Haulage road is regularly maintained.

8. | Measures shall be taken for control of noise levels | Noted and Complied.
below 85 dBA in the work environment Workers | e  Only day time mining is carried out.
engaged in operations of HEMM. Etc. shall be | e  Noise controlled machineries are utilized in the
provided with ear plugs/ muffs and health records of mining activity.
the workers shall be maintained. e Regular health checkup camps are organized.

9. | Industrial waste water (workshop and waste water | No waste water is generated from the mine site. So no
from the mine) should be properly collected, treated | need for the treatment.
so as to conform to the standards prescribed under
GSR422 (E) dated 19™ may, 1991 and 31* December.

1993 or as amended from time to time. Oil and grease
trap shall be installed before discharge of workshop
effluents.

10. | Personnel working in areas shall be provided with | ¢ PPEs are provided to the workers at working site.
protective respiratory devices like mask and they shall | ¢ Regular health checks up camps are also
also be imparted adequate training and information on organized.
safety and health aspects.

11. | Special measure shall be adopted to prevent the | Noted.
nearby settlements from the impacts of mining | Special measures will be adopted to prevent the
activities. nearby settlements from the impacts of mining.

e Haulage road is regularly maintained.

e PUC certified wvehicles are deployed for
Transportation.

e Water sprinkling is carried out twice a day.

12. | The transportation of the materials shall be limited to | Noted and agreed, as transportation of Minerals will
day hours time only. be carried out during day hours.

13. | Provision shall be made for the housing the labourers | e Temporary rest shelters are provided on site.
within the site with all necessary infrastructure and e Local peoples are deployed in mining activities.
facilities such as fuel for cooking, mobile toilets,
mobile, safe drinking water, medical health care,
créeche etc. The housing may be in the form of
temporary structures to be removed after the
completion of the project.

14. | A separate Environmental Cell with suitable qualified | Noted and Complied.

personnel shall be set-up under the control of Senior
Executive, who will directly report to the head of the
organization.
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15.

The project proponent shall inform to the DEIAA,
MoEF & CC Gol, Lucknow and Regional Office,
State Pollution Control Board regarding date of
financial closures and final approval of the project by
the concerned authorities and the date of start of land
development work.

Noted and agreed.

16.

The fund earmarked for environmental protection
measures shall be kept in separate account and shall
not be diverted for other purpose. Year wise
expenditure shall be reported to the DEIAA Mirzapur,
MoEF, and Regional Office, State Pollution Control
Board.

Budget for EMP is allocated and utilized.

17.

The Regional Office, MoEF & CC, Gol, Lucknow
and State Pollution Control Board shall monitor
compliance of the stipulated conditions. A complete
set of documents, including, Form-1M, Prefeasibility
Report & Mining Plan Environment Impact
Assessment Report, Environmental Management
Plan, Public hearing and other documents information
should be given to Regional Office of the MoEF &
CC, Gol. Lucknow and State Pollution Control
Board.

Noted and agreed.

18.

A copy of the environmental clearance shall be
submitted by the Project Proponent to the Heads of
the Local Bodies, Panchayat and Municipal Bodies as
applicable in the matter.

Noted and agreed.

19.

The Project Proponent shall advertise at least in two
local newspapers widely circulated, one of which
shall be in the vernacular language of the locality
concerned, within 7 days of the issue of the clearance
letter informing, that the project has been accorded
environmental clearance and a copy of the clearance
letter is available with the District Level Environment
Impact Assessment Authority (DEIAA), Mirzapur.

Noted and agreed.

20.

The Project Proponent has to submit half yearly
compliance report of the stipulated prior
environmental clearance terms and conditions in hard
and soft copy to the DEIAA Mirzapur on 1st June and
I st December of each calendar year.

Noted and agreed.

21.

The DEIAA may alter/modify the above conditions or
stipulate any further condition in the interest of
environment protection.

Noted and agreed.

22.

Concealing factual data or submission of
false/fabricated data and failure to comply with any of
the conditions mentioned above may result in

Noted and agreed.
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withdrawal of this clearance and attract action under
the provisions of Environment (Protection) Act. 1986.

(b) Specific Con

ditions

The Environmental clearance will be co-terminus
with the mining lease period.

Noted and agreed.

Environmental clearance is subject to obtain forest
clearance under Forest (Conservation) Act, 1980 as
applicable.

No forest land is utilized in the mining or its related
activities

All the necessary clearances were already taken from
Forest Department by the Mines department before
auctioning the lease.

Wildlife conservation plan shall be prepared in
consultation with the wildlife department and
implemented within six months. The plan shall
comprise of in-built monitoring mechanism with
special emphasis to protection of Schedule- | species.
The status of implementation shall be submittal to the
DEIAA Mirzapur.

Not applicable.

Schedule I species are not found in the Core Zone.

Local employable youth shall be trained in skills
relevant to the project for eventual employment in the
project itself and to the extent feasible. Outside
people shall not be employed.

Noted and agreed

Local peoples are deployed in mining activities and
proper training programme are conducted.

A 50 m barrier of no mining zone all along the side(s)
facing the nallah (if any) passing through the lease
area or if passing adjacent the lease shall be
demarcated and thick vegetation of native species
raised, Status of implementation shall be submitted to
the Regional Office of the Ministry on half yearly
basis.

Noted and agreed.

Sand stone lease ultimate depth of mining should be
restricted not more than 20 meter from Surface.

Noted and agreed

Shelter belt i.e. 'Wind Break consisting of adequate
tiers of plantations around lease facing the human
habitation, school / agricultural fields etc. (if any in
the vicinity) shall be raised.

Noted and agreed.

Blast vibration study shall be carried out and report
submitted to the UPPCB /DEIAA.

Noted and agreed.

Personnel exposure monitoring for dust shall be
carried out for the worker, and records maintained.

e PPEs are provided to the workers at working
site.

e Regular health checks up camps are also
organized.
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e Ear plugs are being provided to the laborers
who engaged near noise making machineries.

10.

Need based assessment for the nearby villages shall
be conducted to study economic measures which can
help in upliftment of poor section of society. Income
generating projects / tools such as development of IT
fodder farm, fruit hearing orchards, vocational
training etc. can form a part of such programme.
Company shall provide separate budget for
community development activities and income
generating programmes. This will be in addition to
vocational training for individuals imparted to take up
self-employment and jobs.

Noted and Complied.
Budget for CER Activities is allocated @2% of the
total Project Cost.

11.

Land-use pattern of the nearby villages shall be
studied and action plan for abatement and
compensation for damage to agricultural land/
common property land (if any) in the nearby villages
due to mining activity shall be submitted to the
Regional Office of the ministry within six months.
Annual status of implementation of the plan and
expenditure thereon shall be reported to the Regional
Office of the Ministry from time to time.

Noted and agreed.

12.

Rainwater harvesting shall be undertaken to recharge
the ground water sources. Status of implementation
shall be submitted to the Regional Office of the
Ministry within six months and thereafter every year
from the next consequent year.

Not Applicable.

13.

Measures for prevention and control of soil erosion
and management of silt (as applicable) shall be
undertaken. Protection of dumps, if generated, against
erosion shall be carried out with geo-textile matting or
other suitable material, and thick plantations of native
trees and shrubs shall be carried out at the dump
slopes. Dumps shall be protected by retaining walls.

10% margin is left from the embankments of river to
avoid the soil erosion.

14.

Waste management plan should be in accordance to
the approved mining plan. Trenches /garland drains
(as applicable) shall be constructed at foot of dumps
and coco filters installed at regular intervals to arrest
silt from being carried to water bodies. Adequate
number of Check Dams and Gully Plugs shall be
constructed across seasonal/perennial nallahs (if any)
following through the ML area and silts arrested. De-
silting at regular intervals shall be carried out.

Noted and agreed

Waste Management will be done as per approved
Mining Plan.



harish
Typewriter
51


Six Monthly Corgg:}ig%ggg

rt of EC Conditions
23)

52

SAND STONE (BUILDING STONE) MINE

15.

Garland drain of appropriate size, gradient and length
shall be constructed (as applicable) for both mine pit
and for waste dump and sump capacity shall be
designed keeping 50% safety margin over and above
peak sudden rainfall (based on 50 years data) and
maximum discharge in the area adjoining the mine
site. Sump capacity shall also provide adequate
retention period to allow proper settling of silt
material. Sedimentation pits shall be constructed at
the corners of the garland drains and de-silted at
regular intervals.

Garland drains have been constructed and have been
de-silted before and after rainy season.

16.

Groundwater in the core zone shall be regularly
monitored for contamination and depletion due to
mining activity and records maintained. The
monitoring data shall be submitted to the regional
office of the Ministry regularly. Further, monitoring
points shall be located between the mine and drainage
in the direction of flow of ground water shall be set
up and records maintained.

Noted and agreed.

17.

Fugitive dust generation shall be controlled. Fugitive
dust emission shall be regularly monitored at
locations of nearest human habitation (including
schools and other public amenities located nearest to
sources of dust generation as applicable) and records
submitted to the Regional Office of the Ministry.

Noted and agreed.

Measures taken to Control the air pollution at site:

e Haulage road is regularly maintained.

e PUC certified vehicles are deployed for
Transportation.

e All the vehicles are covered by tarpaulin sheet
during the transportation of the mineral.

e Water sprinkling is carried out twice a day.

18.

Occupational health and safety measures for the
workers including identification of work related
health hazards, training on malaria eradication, HIV
and health effects on exposure to mineral dust etc,
shall be carried out. The company shall engage a full
time qualified doctor who is trained in occupational
health. Periodic monitoring for exposure to respirable
mineral dust on the workers shall be conducted and
records maintained including; health records of the
workers. Awareness programme for workers on
impact of mining on their health and precautionary
measures like use of personal equipments etc. shall be
carried out periodically Review of impact of various
health measures undertaken (at interval of five years
of less) shall be conducted followed by follow up
action wherever required.

Occupational Health and Safety Measures is

undertaken periodically.

e PPEs are provided to the workers working site.

¢ Regular health checks up camps are also organized.

¢ Regular health and safety related trainings are also
provided to workers.

19.

Top soil (if any) and solid waste shall be stacked
properly with proper slope and adequate safeguards
and shall be utilized for backfilling (wherever

Noted, no top soil is available in the mining lease area.
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applicable) for reclamation and rehabilitation of
mined out area in accordance to the reclamation plan
of approved mining plan. Top soil shall be separately
stacked for utilization later for reclamation and shall
not be stacked along with over burden.

20.

Overburden (0B) shall be stacked at earmarked dump
site(s) only and shall not be kept active for long
period. The maximum height of the dump shall not
exceed 30 m, each stage shall preferably be of 10 m
and overall slope of the dump shall not exceed 28°.
The OB dump shall be back filled. The OB dumps
shall be scientifically vegetated with suitable native
species to prevent erosion and surface run off.
Monitoring and management of rehabilitated areas
shall continue until the vegetation becomes self-
sustaining. Compliance status shall be submitted to
the. Ministry of Environment & Forests on six
monthly basis.

Not Applicable

21.

Slope of the mining bench and ultimate pit limit shall
be as per the mining scheme approved by Indian
Bureau of Mines /other Competent Authority.

Noted.

The slope of Mining bench and ultimate pit limit will
be as per the mining scheme approved by Indian
Bureau of Mines/other Competent Authority.

22.

Adequate plantation shall be raised in the ML area
haul roads, OB dump sites etc. Green belt
development shall be carried out considering CPCB
guidelines including selection of plant species and in
consultation -with the local DFO /[ Agriculture
Department. Herbs and shrubs shall able form a part
of afforestation programme besides tree plantation.
The density of the trees should be in accordance to the
approved mining plan shall not be less than 2500
plants per ha. The company shall involve local people
with the help of self-help group for plantation
programme. Details of year wise afforestation
programme including rehabilitation of mined Out area
Shall be submitted to the Regional Office of the
Ministry every year.

Noted and agreed.

23.

Regular monitoring of ground water level and quality
shall be carried out by establishing a network of
existing wells and constructing new piezometers
during the mining operation. The monitoring shall be
carried out four times in a year pre-monsoon (April -
May), monsoon (August), post- monsoon (November)
and winter (January.) and the data thus collected shall
be regularly sent to MoEF. Central Ground Water

Noted and it will be complied.
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Authority and Regional Director, Central Ground
Water Board.

24.

Adequate air monitoring stations shall be installed in
areas of human habitations near the mine and the
results of ambient air quality shall be maintained and
regularly submitted to the Regional Office of the
Ministry. The monitored data for criteria pollutants
shall be regularly uploaded on the company's website
and also displayed at project site.

Noted and it will be Complied.

25.

The waste water from the mine shall be treated to
conform to the prescribe standards before discharging
in to the natural stream. The discharged water from
the falling Darn (if any) shall be regularly monitored
and report submitted to the RO. Ministry of
Environment & Forests and the State Pollution
Control Board.

Not Applicable, as no waste water will be generated
from mine.

26.

Vehicular emissions shall be kept under control and
regularly monitored. Vehicles used for transportation
of mineral and others shall have valid permissions as
prescribed under Central Motor Vehicle Rules, 1989
and its amendments.. Transportation of mineral shall
be done only during day time. The vehicles
transporting mineral shall be covered with a tarpaulin
or other suitable enclosures so that no dust
particles/fine matters escape during the course of
transportation No overloading of mineral for
transportation shall be committed. The trucks
transporting mineral shall not pass through wild life
sanctuary.

¢ Overloading is avoided.

e PUC certified wvehicles
transportation of mineral.

e All the vehicles are covered by tarpaulin sheet
during the transportation of the mineral.

o Water sprinkling is carried out twice a day.

are used in the

27.

Prior permission from the Competent Authority shall
be obtained for extraction of ground water, if any.

Noted and agreed.

28.

Action plan for implementation with respect to
suggestions/ improvements and recommendations
made during public consultation/hearing (as
applicable) shall be submitted to the Ministry and the
State Govt. within six months. (no public hearing is
conducted for projects less than 5 ha area of B2
category)

Not Applicable

Public hearing will not be conducted because the
Project falls under B2 category with Lease area 2.02
Hect which is less than 5 ha.

29.

A final mine closure plan, along with details of
Corpus Fund, shall be submitted (if applicable) to the
RO Ministry of Environment & Forests & DEIAA,
SEIAA UP, 5 years in advance of final mine closure
for approval.

Noted and agreed.
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30.

Solid waste material viz gutkha rappers, plastic bags,
glasses etc. to be generated during project activity
will be separately stored in bins and managed as per
Solid Waste Management rules.

Solid Waste material viz gutkha rappers, plastic bags,
glasses etc. are collected and disposed of as per
Municipal Solid Waste Management Rule.

31.

Issues raised during public presentation be strictly
complied during operation phase. (no public hearing
is conducted for projects less than 5 ha area of B2
category).

Not applicable
As no public hearing will be conducted for projects
less than 5 ha area of B2 category.

32.

Project proponent should maintain a register for
information on (a) Quantity of material excavated /
collected (b) manpower and (c) Number of Trucks
deployed for transportation of mineral per day.

Noted and it will be Complied.

33.

In case project falling within 10 Km area of wild life
sanctuaries a clearance from the National Board of
Wild Life is to obtain even eco-sensitive zone (ESZ)
has not been earmarked.

Not applicable
As the project does not fall within 10 km area of Wild
life Sanctuaries.

34.

Project does not fall under any buffer zone of no-
development as declared/identified under any law.

The Project Proponent will be ensured that there is no
any activity identified/declared under any law within
10 km Buffer Zone.

35.

33% Green belt development shall be carried out
considering CPCB guidelines including selection of
plant species and in consultation with the local DFO/
Agriculture Department Herbs and shrubs shall also
form a part of aforestation programme besides tree
plantation. The company shall involve local people
for plantation programme. Details of year wise
afforestation programme including rehabilitation of
mined out area shall be submitted to the Regional
Office, MoEF, Gol, DEIAA. Mirzapur every year.

Noted and Complied.
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Annexure- 111
Approved Mining Plan
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APPLICANT/LESSEE . - %

T

3

- -

SRI RAJESH BHAI PATEL =

S/O0 LATE. SRI JAGDISH SINGH

R/O VILL- RAMARSAHI, TE NAR.
DISTRICT- MIRZAP

APPROVE
with / withalGt condit'en vids locrer
\ﬂt)“ia?‘lfﬁ’f [Lf date E-L%“.’J“,-

{‘ A

El{ﬁctﬁrftc of Geology and Mining, U.P. | .

PREPARED B
UMESH PRATAP SING} CHAUHAN -
RQP/DDN/165/2005.A

(VALID UPTO 16.03.2015)

I EARRE A RR AN e B B ALK N e B L e e g
wy g A ERIA, LIRS W IABUCHE: FRONE 9A1819570¢
£ia66 YIKASH NARZETY : i

maf ARG, W EFS : ehasaha s redebinve b, aon

= W R W 5
i eAGah e s
- F

T LSRR 00 3 FTO T 388N TR I & 8ik g

LA T T .

N 45—



harish
Typewriter
71


3458

INDEX

" CHAPTER

INTRODUCTION PAGE Noi
CHAPTER 1  GENERAL .
CHAPTER2  LOCATION N
CHAPTER 3  GEOLOGY & EXPLORATION 4
CHAPTER 4  RESERVES .
CHAPTER5  DEVELOPMENT & PRODUCTION PROGRAMME 10
CHAPTER 6  WASTE DISPOSAL ARRANGEMENTS 6
CHAPTER7  RECLAMATION PLAN
CHAPTERS  STRATEGY FOR PROTECTION ._
CHAPTERO  ANY OTHER RELEVANT INFORMATION ““\\‘\;@,’E
CHAPTER 10  ENVIRONMENT MANAGEMENT PLAN 21

SROGRESSIVE MINE CLOSURE PLAN 27

72


harish
Typewriter
72


3459

INTRODUCTION

Mining is @ major contributar (2'nd
0.11% of total land area (

) to the national GDP (4%) occupying about
million people (4 %

329 m haq)

and providing employment generation 1.1
) of the country (Saviour, M.N)

Mining is essentially g destructive deve

lopment activity where ecology suffers at
the altar of economy. Scientific mini Y gy

toration and ng operations accompanied by ecological
resto “ regeneration of mined wastelands and judicious use of
geological resources, with search for eco-friendly substitutes and altema‘twe@

must provide sensational revelation to the irpact of mining on? hur‘flﬁm
ecosystem.

- S \‘ o X
4 ,J‘ |
Sandstone reserves in India are sprcad over the states of Andhra Egaﬁi‘(e j E //
Assam, Bihar, Gujarat, Haryana, Madhya Pradesh, Mcghal"yac Mazoﬁmﬁ, Z /)
Karnataka, Orissa, Punjab, Rajasthan, Uttar Pradesh, Tamil Nadu»aLWes’&/
Bengal. In Uttar Pradesh, sandstones suitable for making slabs a.nd tiles are
located in Agra, Mirzapur, Lalitpur, Allahabad and Sonbhadra districts. due to
increasing demand of sandstones in development of parks, memorials and

busts has led to increase in business for mine owners. Ilowever, present
project pertains to aggregate mining.

In Uttar Pradesh, revenue generated from mining of Minor Minerals contributes
60% of total income generated from mining implying that mining of minor
minerals is equally important to the slate.

This proposal is being prepared for an area of of about 2.C2 Ha in village
Bhagautidei ,Teh- Chunar, District-Mirzapur,Uttrar,Pradesh. Applicant Sri
Rajesh Bhai Pztel S/o Late Sri Jagdish Singh intends to mine out the
minera] from this area. The applicant approaches us lo develop a scientific,
etvironment frieadly mine plan for this area. His consent is attached as

| L
Annexure—I. U ‘ t

i W

la'l'n.
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1.0 GENERAL

CHAPTER 1

__‘_-_‘_____'_“—‘—-__
a) | Nar :
Sri Rajesh Bhai Patel
Address ~ ——— | | 8/0 Late Sri Jagdish Singh
R/O- Vill-Ramarsahi, Teh-

_ Chunar,Dist -Mirzapur (U.P)
Distriect =~~~ ——————
R Mirzapur

| __PIW_ Uttar Pradesh
Phone
b) | Status of the applicant
Private individual Ten e
Cooperative No P
prjvatef- Conlpany . No 4y, MR E
Public Company No % t s
Public Sector Undertaking ' No t ; a1 £
Joint Sector Undertaking | No \ N W)
Other No \\f wiad
¢) | Mineral(s) which the applicant Building Stone (S3nd=Steric)
intends to mine ] y
d) | Period for which the mining lease 10 Years . ket
i i ranted / renewed Lease is granted on date
e or.g / 15.11.2014. Lease is valid
up to 14.11.2024. Copy of
Lease Deed & other relevant
papers are attached as
Annexure II B
=3 i Umesh Pratap Singh Chauhan
o) | Name of the RQP preparing the
miningplan _____— . 4[366‘ Vikash Nagar,
Lucknow-226022
Adayess _—— ] 19415195706
e it I RS ——
Fax T | RQP/DDN/I 65/2005/A
Registration No. ———— "] ]16.03.2015
Valid upto ———— " oency | |- -
.pecting Age -
' [ Neme of the prospectiftB==""""1 J

___|Address _ —
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2.0 LOCATION

a) | Details of area (with

e with locar
District and State““h ocation ma
Taluka B T

. Attached as Plate No. 1

'[_Mirza_pur, Uttar Pradesh

Village

T ]
Khasra No./ Plot N

Chunar
Bhaghtidei

0./ B
Range / Felling Se / Block

——U1R Series etc.
Area ( hect% E

—

Bhukhnd no. 180/2

Whether the area is

2.02 ha [5.0 Acre]

in forest

(please specify whether Pprotected

| reserved etc.) area (hectares)

No

Ownership / Qccupancy

Latitude and Longitude

Private Individal

250 02'38.50" N to

81058 31.76" E to
81058’ 33.57" K

Latitude \

250 0239.81"N \
Longitude \

Land Use Pattern

Pasture land (Land swith-or ",
without scrub) 4~ . e

b)

Attach a location map showing boundaries of t
adjoining area, roadways, railways, natural drain Stes
other surface features, if any. It is preferred thag the™area
marked on a Survey of India topographical map o

f Lo, _,__.'
A ;":;Z‘e"'- =207 1‘_‘- &

* |‘w ¥ ‘sﬁml

map or forest map as the case may be. However if none of these

are available, the area should be
especially for the purpose on a sca

marked on a plan prepared
le of 1 : 50000 linking it with

'mportant reference point available in and around the area.
any i

cadastral map is shown in Plate No. 4. Key Plan
LEgis amed, B Km radius arca along the peripher}r of lease

Buffer Zon¢ showing 2
in Survey of India Top®
3. Surface Plan is

ing, leple
e m;"b,ﬁsl if
be

sheet/google image is shown in PlateNo. 2 &
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CHAPTER 3

3, GEOLOGY AND EXPLQRATION

a) Describe briefly th
plain land or a hﬂfy EEneral topography explaining whether it is a
within the leaseholg a;:a and local geology of the mineral deposit
scale with 3-10 m, co-n tach a geological plan on 1:1000 / 1:2000

tour j
Topography AL

I:;ngasgaﬁlfrl?gl;if;za ‘i”fjl‘lprisi;?g. only 2.02ha land. The area shows
of the area is covered b s LR QAR TS D ng

e . - by weathered sandstone /top soil. Mining activity is
very I.lmlted In a small pits. The hillock having mild slope in all the
directions. Hillock trends NW to SE. Mining activity in the area is very
limited. The depth of pit is 3 to 5 m. Lease area has a gentle siope towards
South East. The highest RL about 10945 m is towards North West
direction where as the lowest point is about RL 104.20 m is towards South
East in the area. Lease area comprises pasture land. There is no

agricultural land within area. Topography is shown in Plate no. 5.
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Geology {7 |
Regional Geology.

The sandstone of this are

of the area belongs tq %-18 of upper part of Kaimur plateau. The geology
comprises of mdh?‘yaﬂ Super Group. Geologicaly the area
ne, quart: .:mdhyan formations consisting of
by quarternary alluyiym “;1 © and shale. Vindhyan formation is overlain
Upper vindhyayar, fUrma_é- Ich was deposited on the eroded basement.
two groups the upper lgn Iepresented by kaimur series are divided into
and silicified shales at ;-? lower. The lower kaimur consists of quartzite
of lower Kaimur j - bas.e followed by susnai conglomerates. The top

" 15 characterized by thick shales belonging to Vijaigarh

shales. Th i
. € upper kaimur are rcpresented by brown to red, fine grained
sandstone followed by white chandraul quartzite.

upper

Geology of the area:

The Vindhya mountains range rises in Mirzapur district and extends tothe =
south west. The soil is generally red and the terrain generally rocKy in.the - .
District Geology. The geological formations met with in the area are flie. =G, @’
quartzites of Vindhyan System and Quaternary alluvium. The quartzftg;s
are found in the central and the southern parts of the area, formin"gjiﬂi;;,:- &
and highlands. They strike NE-SW to ENE-WSW dipping at high e.ngle\‘s*/
towards north-west. Two main sets of joints present in the quartzites =
bedding joints and vertical dip joints. Alluvium in the area is found in the
extreme northern part and on either side of the river Ganga. It 1s also

found locally in scattered patches throughcout the area. Alluvium of the

silt, sand and occasionally, kankar.

area comprises clay,

Local Geology:

The top soil is presert all the DV:EI‘ the lease area which was c}:arived from
; urrounding rock type and the Sandstone of the

the ‘weathering il : ineral sandstone is found. The colour of

area. Beneath this top soil cover m ek " > N o

. i Vight yellow- The Sandstone U_[t ¢ area 1s medium to fine

Sar?dsgon;hlbt};ik:_ess of soil has been considered about 0.10m.

grained. The e

(B) Structure of the Deposlt- . :

- District 18 hard rocky and the soils are residual,

The terrain in MirzaP® alfisols, derived from recent alluvium and

well-drained cntisu-lsD tan:dr”tm orthoquartzites), sandy o sandy loam and

Kaimur sandstones (DD&ES '
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3464
/8

reddish to reddish brow
alluvium, in the northe
geology has affected the

n in )

- colour. The entisols are formed in recent

SDC‘Part of district along gangetic alluvium. The
10-€conomic structure of the region.

A surface plar i
_ plan showing geology of the area is given as Plate No. 5.

Describe briefl

ol maY'PmsP?Ctiﬂg / exploration work done to date viz.
: PPIng with the evidence already existing about the

mineral deposit in the area or in the vicinity.

M1T10r mineral lcase.s are adjacent to each other. Mining activities in other

adjacent areas are in progress hence prospecting work does not require..

There is no any possibiiity of other mineral to be found in the area. P s 'I,_;' ~
N -l
Describe briefly, exploration proposed to be carried out year-wisq‘,?’:;_i:ggii_j;,“\‘ 23
the next five years indicating csame on the genlogical plan. o R " f"" s | '
It is apt to reiterate here that mining is being carried out in surroungis: 3-.;2 F3
areas hence, year wisc prospecting proposal is not given. N roas ({j}'/
-"\_ I Q‘ -,
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CHAPTER 4

4. RESERVES
a) Give estimates of geolo
Probable and Possiple

. supported by analytica

gleal reseryeg along-with grade under Proved,

Categories by standard method of estimation
I reports,

The area has a gentle slope tow

: ards e irecti -
reserves is as below: ast direction. Summary of geo;ogxcaj

Parti
enlace UNFC Reserves in cum
classification -
1 PrOVEd Categmy RCSEWCS 11 1- - 525990
2 | Probable Category Reserves 122 175330
3 | Possible Category Reserves 333 85840
Total _ 282785
Method of estimation of Geological Reserves: e -y
e Geological reserves have been estimated by the crosg/ seétion 3
B! i R
method. vl ."'
s Geological Cross sections at a interval of 55m & S4m has%ﬁ‘égh; tepaT
to estimate the geological reserves. N et

THe area of mineral in each section is calculated. Ave
between two sections has been calculated. For example if area of section
1-1’ comes “A” and area of gection 2-2’ comes “B* then the average area

i i 4 -2’ wi (A+B)/2.
ection 1-1’ fo 5.2’ will be ( . .
. '1;1:8::::;: area has been multiplied by the distance in between two

. : e yvolume.
15:012101’15 th ;g:):otj] of 95% has been considered to get the recoverable
* Recovery fa e . -

Ir'eserves. " -d sandstone. The thickness of soil
; : il cover/weatherc
« The overburden is 80!

) in 0.10m _

has been CUI}SJd;:zc; lgI:tﬁ has been considered 95% by volume wise.
¢ Production of SO ' :
eological Reserves
- W mining activitics have gone more than 42m
On the surrounding nearby f. ﬂ‘je’ﬁma" Considering _this in ‘account following -
deep from the topograPhty & BT T g0
" triteria has been adopted: .~ .. RS

Categorization of G

L BESe (Gelh,
oo & B
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proved Category Reserves;

All the quantity ocCcurring up to 30mR
considered as “Proved Category”
Probable Category of Reserves.

Al the quantity occurring 10m Vertically below the proved reserves has been
considered as “Probable Reserves”,

Probable Category of Reserves:

Al the quantity occurring 5m vertically below the probable reserves has been

considered as “Possible Reserves”.
. [ ‘_ﬁ'\--"ﬂ‘"“
Geological Cross Sections showing the category is given as Plate No._:_s_;f;;?\ﬁ '_

The detail of geological reserves area given in table below:
GEOLOGICAL RESERVES

|  SECTION AVERAGE DISTANCE IN GEOLOGICAL | ]
ALONG AREA IN BETWEEN RESERVES
BETWEEN SECTIONS IN CUM
SECTIONS IN M
IN SQM
" PROVED CATEGORY OF RESERVES K
=1 4350 55 239250 227288 |
2-2’ 5310 54 286740 272403
TOTAL 525990 499691
PROBABLE CATEGORY OF RESERVES
55 79750 75763
' 1459 54 95580 90801
- —JEE 175330 166564
TOTAL
————Pos—s—ﬁﬁ;@y OF RESERVES
55 | 44000 21800
1-1° 89 .. 54 51840 49248
T 95840 91948

_\_-_-‘_'_‘——________
L 2.9 96 |
[TOTAL ’/{L—’f
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p) Indicate mineable
appﬁcable as per the pPro

sone has been left al) along th

pp to RL 63 m have been ¢
thickness of slice (the heigh
mineable reserves. Detajls o

3467

‘Sserves py gy
Posed Mining pa
The mineable reserves haye 1,

€en com
¢ lease p

MINEABLE RESERVES

81

ce plan/level plan method as
rameters

Puted by slice plans. 7.5m wide barrier
05, D;Qndar}f. Benches/slices from RL 108 m
t of b N Conceptual Plan/Ultimate Pit plan. The

" bench) has been taken 3 m to estimate the
[ mineable reserves are as below:

: Average | Thickness |, _ Mineable |
Slice/Bench ; Reserves
1 svel 1o im areza of Slice 4 ROM Reserves SOIL
. in s Slice/Bench 95%) in | IN CUM
QM ( )
___ | heightinm | (%m) _— |
108 6000 3.0 18000 17100 900
105 12300 3.0 36900 35055 1045
_ 102 16800 3.0 50400 47880 1520
| 99 15400 3.0 46200 43890 1310
96 13912 3.0 41736 39649 0
93 12780 3.0 38340 36423 0
90 11560 3.0 34680 32946 0
87 10400 3.0 31200 29640 0
84 9375 3.0 28125 26719 0
81 2024 3.0 24072 22868 0
78 6944 3.0 20832 19790 0
75 6424 3.0 19272 18308 0
i 72 5490 3.0 16470 15647 0
&0 4760 3.0 14280 13566 0
E‘Gs —‘]:_2"0_5_’- 3.0 3600 3420, | Q%N
e | 435447 | 413674 .| 4;;:%5'3\,
Total R ' PRS-
A }" }’
- in Plate No.7 \\Q ’f-:"
. is given in e No. g
The ultimate Pit Plan/ Conceptual Plan 18 gIVel N oy iy

oo
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CHAPTER 5

5.a) DEVELOPMENT AND pg
D
a) Outline briefly, year yice UCTION PROGRAMME

for the first five yeqars 4 development and production programme
haphazard excavayy "cluding precautions to be observed to prevent
°n of pits, Scattering of waste and sub-grade

mineral and avoidable loss of mineral in ground

Existing Method
This is small mining area cg

. . mprising only 2.02 _ ea shows
topography in origina] as mi i y'202ka land, Thean

of the arca is ning activity in past is very limited. Almost all
.covered by weathereq sandstone /top soil. Mining activity is

very imited in amall pits, The hillosck having mild lose ia afl the
directions: Hilloek trends SW 1o B Mining activity in the area is very
limited. The depth of pit

is 3 to 5 m. Lease area has a gentle slope towards
South East. The highest Ri. about 109.45 m is towards North West
direction where as the lowest point is about RL 104.20 m is towards South
East in the area. Lease area comprises pasture land. There is no
agricultural land within area. Topography is shown in Plate no. 5.
Planning in brief & Proposed Production

+ Mining will be done in a scientific manner.

* Mining will be done within the mining limits. 7.5m wide strip all a]ong;]_:_l‘e

T
ot

lease bbundary will left out.

* Bench height will be kept 3m. ' i '“-.:'_ :'~
ay place

* Width of working bench will be kept not less than 50 mii‘%t a

width of bench should not be less than height. \:ﬂ:‘i
* Mining will be done from the highest level of RL 108 m.
*  Top soil will be scraped out and used maintaining the road and dev ng

green belt all along the leasc boundary

*  Overall slope of pit shall be maintained 45degree

This will be an open cast semi mechanized mine. Blasting will be done as &.
When required. Jack hammeT, Com]_ﬁT‘ESSOI'n Pokland, Dllmper 'I‘I'acto.r et;. will
be deployed to fascinatc the mining. Overburdenlm‘nral_rlxly top soil will ‘be
fémoved carefully and stacked at "'E,Hmﬂrkf? tfml?or]:lf ’p aees. 1Af}.er Seraping
the tep surface blast hole will be drilled W'zl lrlc J*':(— 115‘-[?;'11'%181‘ & LD-lTlpI'E’.SSOI‘.
Blasted material will be loaded into d"?mp"?l m; 01 ;‘}‘: E}S anc.l dlsp‘at‘ched.
Big boulder will be further proken intw Khanda, (8 a, solmg gitti etc.
AL o

Voo

82
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manually with the help Crow bgy & hammers. Material will be stacked rlfear
the worKing f::ftce. The required Mmaterial will finally be dispatched to parties.
The size of Patia, Boulders ang soling gitti is as below:

Boulder 16 inch to 18 inch
Sinch to 12 inch

Soling gitti 1inch to 1.5 inch

patia 3 inch * 18 inch * 48 inch

Machinery & Mining Equipment
Following equipment will be used in the mining

® Jack Hammer

. Compressor
. Pokland

. Dumper

. Tractor

. Crowbars

. Hammers etc.

Year-wise Planning
About 85000 cum/annum mineral is proposed to excavate during 5 year’s

period. The only solid waste is top soil which will be kept separately on
7.5m wide strip. All the ROM is sold in the market. Development is mainly
construction of roads to approach working benches. Mining is proposed in
15 benches during 5 years period. About 720 m long mine road will be
developed to approach the benches RL 108 m to RL 63 m. Overall slope of
road is kept 1:16. Overall pit slope has been considerid _?t 45 degree.
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pro oduction 1% Year
Mining will be starteq from the p;

mineral 1s proposed tq be e
pe worked durin

3470

1gher side of the lease

XCavated in this year.

84

. About 85,000 cum

Following benches will
E_hﬁ‘_}*_e_ar:
Ffench nchRLin | Openino—T1T—— —
balanc f Production Closing | Soil in cum
e in cum balance in
= cum

igi 8000 :@ 0 900

" Total “1‘9@—0—— 30100 20300 900

- *(}—SEQQ———JL 85000 20300 2845

Production 2nd Year

Existing benches will be further extended to achieve the production.

About 85,000 cum miieral is proposed to be excavated in this yeai.

Following benches will be excavated in this year:

' Bench RL in Opening Production Closing Soil in cum |
M balance in in cum balance in
cum cum
102 20300 20300 0 620
99 46200 46200 0 1310
96 41736 18500 23236 0
Total 108236 85000 23236 ‘ 1930 a
&\

Production 3rd Year

Existing benches will be further extended to achieve t 18 prc.duc:tmn i"b

85,000 cum mineral is proposed to be excavated in tm_b w

benches will be excavated in this year:

Bench RL in Opening
M palance in
cum |
96 _'—__2112_3_6 e
93 38340
T e | 34680
Totalgo -—1 96256

‘-s_

e F{rﬁo\vmo

R

-'\--—_— _-\-

Production Closing
in cum balance in
- c<um
| 23236 o
3830 | 0
23424 11256 |
85000 11256

Soil in cum

Wz
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production 4th Year §
Existing benches will pe furty
'he

Ire " . ;
85,000 cum mine, Xtended to achjeve the production. Abcut

al is pr
Oposer :
I 1o be excavated in this year. Following

pbenches will be exc;“rmcd in

Bench RL in | this year:
Fa ™| Opening | pruy - _
M bal;:lncienig Production | Closing | Seil in cum
_ ] Cum . in cum balance in g

| 1 125{3‘&ﬂ"‘“;‘2—5;——~ ‘“(‘]“‘ — -

87 31200 . _STQEO_ N 0 0 |

—— 290 | 31200
o 28125 28125 0 0
--___-_‘___-L-_-___-——

81 B —
— | 2072 | 144n0 9653 0
(otat | 94663 | ®s5000 9653 0

Production 5th Year
Existing benches will be further extended to achieve the production. About

85,000 cumn mineral is proposed to be excavated in this vear. Following

benches will be excavated in this vear:

Bench RL in Opening Production Closing Soil in cum
M balance in * in cum balance in
cum cum -
81 9653 9653 0 7 .q% g, O
78 20832 20832 0 £ B NBY
e =1 ™ i
75 19272 e 9 il sy e)
\_'\ - & : ~ s ¢ =~ ’:.'.
72 16470 | 16470 Ao | j’f&aﬂ
D Thied L
69 14280 14280 | 0 B
| 66 11340 4493 6847 0
e 000 6847
o gisa7 | 850 o

Year wise development of the benches has been shown in working plan
wise deve -
Uit

given in Plate No 8. : -t
i ".
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Ultimate Pit & Life of Mine

Lease area is small. 7.5m wide strip all along the lease boundary has been left.

Top RL 108 m upto RL 63 m benches will be worked during the entire life of
mine. The top soil having a thickness of 0.10m will be scraped out carefully
and used to. maintaining the mine road and plantation. The total mineable

quantity of mineral is 435447 cum. Considering a production of about 85,000
cum per annum the life of mine will be about 5.12 years.

86
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5.h) MANPOWER DEPLOYMpyr.

State a.verage dail
MCDR, 1988, Y employment ang statutory personnel under

1) Employment Potentia]

The mi]]e Inana e
T o ;
Soifing i Taet gﬁ rstculrn Minng engineer should a graduate mining engineer
class manager’s certificate, The mate-cum-blaster should

ertificate o ; :
employment in this mine. [ competency. Following personnel will get

Manager/Supervisor 2

Skilled 10
Semiskilled ' 17
Unskilled 22
Total S1

2) Site Services

Site service will be provided at site. These are in temporary in nature. For the
better yield in day today work following site services will be provided at mine

site:
i) Office, Store, First Aid Centre etc.
ii) Drinking water shed

i) Rest shelter

5.c) USE OF MINERAL:
Describe the utilization of mineral and the type of indust

specify) to whom it will be sold or is being sold.

The mined out material is building stone (Sandstone). Material is used
housing & building industry. The materi.ex_l is :?1150 used in construction
industry. Big sized boulders are crushed .mto sized ‘sm.all stone which 1is
used in laying railway track and road making. Material is sold to crushers

for this purpose. "{ 4
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CHAPTER 6

6.0 WASTE DISPOS4Y,
ARRAN
Describe briefly the arr o e

and waste disposal j aﬂgefnents made for top soil, mineral rejects
disposal site(s) alop fcluding precautions tuken in selecticn of
generated for the ﬁvf with their respective quantity likely to be
plan). years (Indicate locations of the same on surface

The avera i )
B thickness of top soil/weathered sandstone is about 0.1 m.

Whenever mini 0 :
mining activity will be undertaken on the top benches/fresh

; ;
suriace, top soil/weathered sandstone will be removed. The details of soil
cxcavated are shown in the table given ahead —

Particuiars In-situ Top Soil Top Soil_;si]ﬁffu;\\:

: (cum) swelling (cwi jfzﬁg‘g?;‘\
First Year 2845 . 34-.1;4 ..v'”.‘l:;’.. \-:1 J}\
Second Year | 1930 o i ::;' —2316ﬂ“ ).g: \l & 'tl
Third Year | 0 | NETE 4 1 |
Fourth Year ' 0 W20t e/
Fifth Year 0 Sale T LY
Total 4775 | 5730 " "

The quantity of top soil/weathered sandstone removed is very limited. As
such almost all the mineral excavated from mine has a ready market

and there is no waste material available to be back filled. Hence, in such

circumstances, there is no plan for back filling and concurrent
. L ]

rehabilitation. It is proposed that the
reen barrier along the lease/mine boundary.

Vi

soil will used to maintain the road

and to create a £
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CHAPTER 7

7. RECLAMATION PLAN
Des<ribe bri
plantatmnr :ﬂy the Year-wise reclamation plan, giving the proposed
Programme, Scope of backfilling worked out pits.

Lease area is smal] consisting 2.02 ha land. All the excavated material
has a ready market. No solid waste will be generated. Only top soil
generated if any during mining activity will be used to maintaining the
road and to create a green barrier on the 7.5m wide strip along lease

boundary.

The quantity of top soil removed is very limiited. As such, there is no plan
for back filling and concurrent rehabiliiation in view of no waste material
available to be back filled. It is also proposed that the soil will be used
maintaining the road and plantation along the lease /nvne boundary to
create a grecn barrier. In such circumstances, the pit ultlmately%tﬁqthe

/

purpose of pond for the locals.

e d‘i‘E
Though the mining area is stony but a green barrier 0\1’{\? ‘Sm w}* ejsb

N AT LAY

to be developed all along the lease boundary. Besides above d-.ﬁ Qm‘l

—

on 7.5m wide strip is also proposcd to be planted during tﬁ%

period. Before the onset of monsoon, during March to May pits for planting

will be prepared in 2
will be 0.5m X 0.5m. These pits will be kept open for 10-15

on the pits to avoid white aunts. Cow dung

dvance. Pits will be dug out at a suitable distance. The

size of pit

days. Adrilin will be spread
and soil will be added to these pits. Plantation activity on these pits will be
monsoon period. Local species will prefer in plantation.

started during the

The strip plantation is shown in working plan.
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CHAPTER 8

RIVER COURSES, NALAS, WATER
ONUMENTS, IF ANY
Posed strategies (if any) for protection of the

8. STRATEGY FOR PROTECTION OF
TANKS, VILLAGES, IMPORTANT M
Briefly outline the Pro
following:

a) river courses
b) nalas A
c) water tanks e

d) villages / houses / hutments / agricultural land
e) important monuments

: s i o
Mining activity is confined in small area. There is no perenmal d‘ramage,, ;é

the lease area. There are no important monuments within close Mgmigt]y
X

activity zone. As stated earlier, activity is confined in a small zone: Al th

material excavated has a readv market,

No solid waste will be generated. Top soil if any will be used to maintain the
road and to develop a green barrier along lease boundary.
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CHAPTER 9

9. ANY OTHER RELEVAN’I‘ INFORMATION
9A.Blasting

Blasting, if required wj

sicplsive dars. N ;E.:et‘done occasionally with the permission of Controller,

Magistraie offics. Blastij c 10N certificate will be obtained from the District
ng will be done in the supervision of competent blaster.

d » ' s
single Taw or double pog 8 depth 0.5m to 1.5m with a spacing of Im in a

with the help of Jack Hammer & Tractor mo
! : : unted
compressor will be drilled in such a manner that—

= Bench height will be kept 3m.

Vel_ocity of broken pieces shall maintain less than 25mm
¢ Noise shall be less than 90 dba

e Air pollution shall be minimal.

e Blast out material should not go far.

* Chances of secondary blasting shall be minimal. 1 ', 35

/sec.

Precaution during blasting:

- L N
W

- &
."_J

Following precautions will be undertaken and follow stns‘.ﬂs_g_;
L. Stemming should be strong and of adequate length and not less than

1/3rd length of the hole. This will check biow outs.

2, Blasting should be avoided in early morning and late evening hours to
avoid temperature inversion conditions.

3 Blasting may be avoided at the time when strong surface winds are
blowing towards inhabited area.

4 The burden at any point in the charge length should not be less than
3 L

optimal.
n at the time of blasting should not be towards the

5. The wind directio cially if wind speed is high.

structure to be protected, €Spe
at a time when there is heavy background noise.

7 done : . e i :
o e mg}f bebroad they are creating it artificially so as mary blasting
In some mines & g MAD

arenl.
nuisances becomce less app

pe done in once round. Blasting of larger round,
7. Blasting ShOUId’ ba better sl.lpﬁrViscd' causing nuisances, Further the
infrequently can’'t b€ ”[ ({
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villagers are expog
number of Comgl aiiczsl,ess frequently, will itself lead to a reduction in the

8. Pre shootin of
continued. 8 the boulders, instead of plaster shooting, should be

Before electric firing, the circuit will be tested by an approved tester.
10.  Flags erection ang Sir
of blasting. For furth,
end of the shift
zone.

€N signaling systemns will also provided during time
€T safety, the blasting time will also fixed during the
80 that all the workers will removed outside the danger

11. To prevent risk of i

njury to anybody by flying pieces of stones after blast,
mufile b

lasting will be adopted. In this practice the mouth of the shot
hole and some distance around it will be covered by steel sheets,

weighted by sand bags, old sleepers etc. This will prevent the broken
rock from flying out.

12.  All the precautions suggested in MMR 1961 specially o1
Regulation 162 to Regulation 168 must be adhered. /. SF

9B. Mine Drainage "’-"7_-_.;‘_ .

The mining lease shows rough undulating topography. Mining al‘e&has a'-*ijf_rﬁld
slope towards south west. Rainy water flows through surfacé™topography.
There is no perennial drainage within the lease area. Ground water table is to

be expected about 70 feet bgl. The mine working is proposed up to 12m (40 feet
approx). Thus ground water table is not expected to disturbed due to mining.

The ill be a pit due to mining activity. Water will be filled into mining pits
re wi

juri iny season This water will be pumped back Dbefore start of
aurin rain : .

" & g The pumped out water will flow on the basis of topography.
production. :

A
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CHAPTER 10

10.0 ENVIRONMENT MANAGEMENT PLAN
10.1 BASE LINE INFORMATION
Land use/Land Cover

Existing Land use of the area is barren land

Water Regime

Surface Water: Lease area has a mild slope towards North. There is

no perennial drainage in the mining lease areca. Hand Pumps are
the source of drinking water in the area.

Ground Water: Water level 1n wells varies 70-75m bgl. However it

varies 0-5 m during monsoon season.

Flora & Fauna: .?" E

hard rock of sandstone is present. The mining area is- devo;@_ljgﬂ/
trees. however small bushes of local species are present in nearby

acras. Tree species like pipal, mango, Neem, Ber, Babool etc are
common in nearby areas. Shurbs like Kaner, Madar, Dhatura,

ommion spec1es found in surroundmgs.
Makoi, Mun_] are a few C

irds found surroundmgs of the area.

species of b
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Climate
Temperature; Messes
the summer ge amnlmm temperature approx 47-49°C during
ason in the month of May-June and minimum

| uring the December- J anuary.
¢ Maximum rain fa]l
around 108mm.

temperature 3.4 0C §

in the month of July August is

Social Environment:

Peoples, mainly in this area belon

the 2011 census, Mirzap

g to Hindu community. As of
ur-cum-Vindhyachal municipality had a
population of 233,691 and the urban agglomeration had a
population of 245,817. The municipality had a sex ratio of 869
females per 1,000 males and 11.9% of the population is under six
years old. Effective literacy was 78.25%: male literacxrgegg BEE;SQ/O
and female literacy was 71.80%. R s Gk
Occupation L .

The main business in Mirzapur is

assets) to medium sized (with around $10M in assets). Most of the
carpets are sold internationally as India has a limited market for

carpets. The second main business is of metal pots (brass). The

] . ' 1. Teaching, small
' the arez is agricultura ‘
other occupation 110
' in nearby villagers.
i ‘1 i ther main occupations in near
business, mining 18 the o

Drinking Water:

]s are the m:sn water source for
& bore wel
Hand pumps, wells

y
- rb r areaSo [ B, < L ,’(
drinking water in nea Y s (I ot 4

94
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10.2Impacts & Mitigation

The possible impacts and .
S1. |Impacts ‘"‘““*‘-ﬁaﬁt-l}.ﬂﬁﬂlt_i&ation are described ahead:
I_NO . Mlt:gaticm o

1 Land usé__f__ Lang |
cover

Change iFl topography due to mining is always a

Eea‘:’.atm_‘: impact leaving ugly pits.

| case size pit will be made due to mining activity
which will be developed as a pond.

2 Floraand Fauna As stated earlier the core zone of activity is
| barren. Any kind of vegetation is not seen on the
activity area. Therefore no ecffect on floral
community is anticipated.

Mining is being proposed in a small piece of
land. There will be a pit due to Mining. 7.5m |
wide strip is proposed to develop a green belt.

Air Pollution During the mining dust particle will be
generated. Air pollution will also increase due

increased vehicular activity.
Water sprinkling will be done at dust generating
places. Masks will be provided to workers at

work place.
Drﬁling Blasting & increased vehicular traffic is
sourcc of Noise Pollution. Blasting will
be done occasionally. Mining activity -will™3
done only day hours. Earmuffs will be provid
to workers of loading points. Thick green ‘7.5m |}
sirip is also propose .
mining leasc. W3 Soneinsl/ 3/
' = Hivity zone is very small. No‘ﬁmigfat-iéﬁﬁ(m
g he activitl _ Crge = /
? Rehabilitation = :{akcs place. Therefore, there is no R &@ﬂ:jf

Resettlement il

w]

= Ncise Pollution :
the mam

d to be built up all along the | |

j 41
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Activity

| e

Drilling/Blasting

|

———

Loading

| —

Transportation

——

— — O UICS s
%eate ;

—————2118 mining (if any) is as below:

GeneratiOn

Remedial Measure
suggested

of Particulate

atter ang noise

Ge ’
ngrauon of Particulate
atter and Nnoise

Generatiun of Particulate

Matter ang noise

For Particulate Matter
Regular water sprinkling in
haul roads & work site.

Dust collection system will
be adopted wherever
necessary

Change in Land-Use —
The land use is mainly
rocky barren. Ultimate
land-use will be a water
reservoir and part of rocky
barren area will be

developed as fields for
agriculture.

For socioeconemic status

A  comprehensive  Rural
Development Programme for
surrounding community,
besides direct and indirect
employment

Overall

Loss of vegetation — The
vegetation is sketchy, The
plantation to be
undertaken will add more
than removal

For Loss of Vegetation
Massive Plantation 1 the
surrounding area in consent
with community, besides,
development of a vegetative
barrier.

Change in water balance
— The water table is deep
(occurs as pocket) and not
likely to 1'nle_rferc with
mining. The ultimate land-

use, a wafter reservoir will
'

add to base flow ]

Contamination of ' surf.c_.a.ce
water — The granite being
an inert rock, the water

passing through it will not

For Water Contamination
»Toe retaining walls along
the dumps to check
washouts

«Check dams in coarse of
outgoing rain water or Water
harvesting pits

get any adverse effect.

96
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Environment Managem
ent

Solid Waste Managemens

all along the lease boundary.
Municipal Waste:

]a . 8w
All the labours engaged in activity are in nearby villages. Thus the
municipal waste generated is minimal. Mobile toilet will be

provided if required.

Hazards Waste Management;

The mining activity is limited to drilling, blasting sorting and
collection of material and dispatched to buyers. Domestic hand
tools & machinery will be implicd to perform the activity. Trucks
used in transportation will be hired from outside. Required Diesel

will be filled from the public outlets. No washing activity will be
done within the lease arca. Therefore, no such waste will be

generated. AN
Carporate Social Responsibility SRR ¢
ropose to develop a comprehensive R\uml i)

Lessee /applicant p _ TGS Y
4 e spread contact pr g*
ramme through 2 wide ap v fuf{,;-.

The Rural Development plan will indtade=—"

Development Prog

usi s and PRAS.
sing FGD poor from BrL List and field survey

il
4 Enlistment of rur@

ithin the #rea %
. ;ources Wi b
o:o lable Rebo X P 1lz bl ~r-
il f gkills, i any, available ), P
% Assessment 0t ® $5c ()
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programmes

Besides above. g .
ecided ; » @ Comprehensiye afforerstation programme wiil be
ecided 1n ¢ : ;

onsent with Community. Planting in pits prepared well

in advanc T '
¢ of planting is a common in practice. Pits of about 0.5m x

0.5m will be dug before the onset of monsoon. The distance between

two pits will be kept about 3.0m. Adding a 3- to 4-inch layer of
organic mulch on the soil surface around the plant will ensure a
healthy growth of plant. Tree species like pipal, mango, Neem, Ber,
Babool etc and shurbs like Kaner, Madar, Dhatura, Makoi, Munj

etc will be preferred to plant. ‘:‘_:3}_‘“

CONCLUSION s 55 )
WS S P
d from the above facts that the mlﬂ-l{lg; .

It can be conclude AL
¢ have any adversc impacts but woutd Hefp-+n

economic condition of the surround villages.
0

lan may kindly be approved at earliest.
P

W Pl ‘
o o | .

this area will no
improving the sOCl

Hence this mining
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PROGR
ESSIVE My CLOSURE PLAN

1. Introduction:
(a) Name of Applicant-

(b) Status of Lessee:

{c) Location:

d) Extent of Lease area:
e). Type of lease area:

f). Present land use pattern:

Sti Rasjesh Bhai Patel 3/0 Late Sri
Jagdish Sin gh

R/0O- Vill-Ramarsahi,
' Teh- Chunar, Dist- Mirzapur

(U.P)
Private Individual

’_T‘hc area is situated at Gata No.180/2
in the village Ramarsahi, of Chunar
Tehsil in district Mirzapur. The site is
shown in Plate No. 1.

2.02 Ha. OR 5.0 Acre
The land applied for mining lease is
mainly barren/grazing land.

The lease area is very small, situated in
village Bilklimarkundi. A mining pit
having depth 3 to 5 m is present due to
past mining activities.

The existing land-use within Leasehold and Mining Area is shown in the table

given ahead —

Land-use Existing

Area (Hectares)

| Seasonal Pond
Public Road

Dumps/so
 Plantation __——
Waste lans (Rok)
Waste

o ———
I

Total _——

Mine Road !al:_‘é_ady broken)
eady broken)

Built-up ared— ——

" il stack

- altural
Acricultural _ Barren)

- ote land (Grazingl

_J il e m————
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1.3

1.2

1‘3

Method of Mining and miy 100
€ra]

Mining wj
g will be done Within ¢
the lease boundary et oy

Y Will Jeg; ot Ining limits. 7.5m wide strip all along

The run-off mine wi] be dispatche
Development includes only rem
which will be used to maintain t

d to the buyer in dumpers.

oval of top soil from alluvial patches,
he roads as well as creating a vegetative
barrier along the statutory width of 7.5 m.

Reasoxns for Closure:

The progressive mine closure plan is being submitted, under amended
Rule 23 (B) MCDR 1988. No premature closure is anticipated.
Statutory Obligations:

As per rule 23 B of MCDR 1988 for every fresh grant of mining leasc a
progressive mine closure plan is required to be submitted in compliance
of the aforesaid rule of MCDR 1988, the progressive mine closure plan is
being in accordance with the guidelines issued by CCOM vide circular

no. 14/2003 & 19/2003.

Closure plan preparation:
a). Narhepand address of the Applicant:

Sri Rasjesh Bhai Patel S/0 Late Sri

Jagdish Singh s e
R/O- Vill-Ramarsahi,
T!h- Chunar, Dist- Mirzapur (U-P)

ss & Registration No of R.Q.P.:

ddre ; ) \ 4 WS
b). Name, & tap singh Chauhan ! s

Sri Umesh Pra . Lucknow-226022 S et
; agal, : o Trewd ¥ A

o ps chaubmn@redilnel o, L

E-mail ID: e pgp/DDN/165/2

Registra 03.2015

Valid upto 16
g agency:

tin .
¢). Name of the gxecu 11 ]
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The lessee himse]f shajj
a

ex :
2.1 Mine Descripuo s Clute the pi

Geology
Regional Geology.

‘ovisions of mine closure plan.

The sandstone of thig
of the areg belon
comprises of

area j
gs to Vir?d(})faugper part of Kaimur plateau. The geology
Uppec VinYd}I;lrSuper Group. Geologicaly the area
098, QUi yan formations consisting of
Sy '*¢ and shale. Vindhyan formation is overlain
Upper vindh B Which was deposi
yayan formatiop represented b

two groups the upper an
and silicified shales

y kaimur series are divided into
- thedeOWe;. The lower kaimur consists of quartzite
of lower Kaimur i 2 as.e fcllowed 'by susnai conglomcrates. The top
ti5lss. The wwoos : araclerized by thick shales belonging to Vijaigarh

PPer kaimur are represented by brown to red, fine grained
sandstone followed by white chandraul quartzite.

Geology of the area:

The Vindhya mountains range rises in Mirzapur district and extends to the
south west. The soil is generally red and the terrain generally rocky in the
District Geology. The geological formations met with in the area are the
quartzites of Vindhyan System and Quaternary alluvium. The quartzites
are found in the central and the southern parts of the area, forming hills
and highlands. They strike NE-SW fo ENE-WSW dipping at high angles

towards north-west. Two main sets of joints present in the quartzites are
cal dip joints. Alluvium in the area is found in the

and on either side of the river Ganga. It is also~,
atches throughout the area. Alluvium of the™ ¥
d and occasionally, kankar.

bedding joints and verti
extreme northern part
found locally in scattered P
area comprises clay, silt, san

T oaPpt = i
- > I""“. L i

k ) .\ N i‘i';“:")‘}"ﬁ-

T

Local Geology: g iy
Il the over the lease area which was di:::@{a‘ffﬁom-

Slirmunciing rock type and the Sandstone of the
¢ il cover mineral sandstone is found. The colour of
0

The Sandstone ol the area is medium to fine

Sandstone iS li'g}}zqu of soil has been considered about 0.10m.
grained. The thi€ H{ﬂ{

sit: s
(B) Structure of the P Ll Ty ﬁL e

_.l.]I % |1

LARTE L

The top soil is present @

the weathering of th

is top S
. nealh ihis
area. Be yell oW.
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) pur District i

well-drained i Strict is hard rocky and the soils are residual,

Kaimur sandstones (Dl?:r?d allﬁmls’ derived from recent i S

. 1 " 3

reddish to reddish brown rjaJ O¥Hsguar tzites), sandy to sandy loam and

alluvium, in the

seology has affe tl‘lor thern lpa_rt of district along gangetic alluvium. The
cted the socio-economic structure of the region.

A surface plan showing geology of the area is given as Plate No. 5.

Describe briefly prospecting / exploration work done to date viz.
geological mapping with the evidence already existing about the
mineral deposit in the area or in the vicinity.

Minor mineral leases are adjacent to each other. Mining activities in other
adjacent areas are in progress hence prospecting work does not require.
There is no any possibility of other mineral to be found in the area.

Describe briefly, exploration proposed fo be carried out year-wise, for

the next five vears indicating same on the geological plan.
It is apt to reiterate here that mining is being carried out in surrounding

areas hence, year wise prospecting proposal is not given.
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2.2 RESERVES
a) Give estimateg

of ;
Probable and p, Bsig:l‘:ugmal
supported by analyt; Categ

Teserves along-with grade under Proved,
ories by standard method of estimation

cal reports,
The area' has a gentle 8lope 15
reserves is as below- Wards east direction. Summary of geological
f Particulars —~ —— ——
| UNFC Reserves in cum
‘1 Pr__ov‘——he d C'afé————-___________ classification
|~ 10vec ory Reserve 5
5 [p SEOry Reserves_ 111 525990
= P;ZZ"&‘;%LEQ% Reserves 122 175330
0le Category Reserves 333 95840
Total | 282785

Methed of estimation of Geological Reserves:
e Geological reserves have been estimated by the cross section area
method.
e Geological Cross sections at a interval of 55m, & 54m has been prepared

to estimate the geological reserves.
e The area of mineral in each section is calculated.

between two sections has been calculated. For example if area of section
1-1’ comes “A” and area of section 2-2' comes “B” then the average area
in between section 1-1' to 2-2° will be (A+B)/2.

s The average area has been multiplied by the distanc
sections to get the volume.

¢ Recovery factor of 95%
reserves.

¢ 'The overbur

Average area in

e in between two

has been considered to get the recoverable

den is soil cover/ weathered sandstone. The thickness of soil

: in 0.10m . e
onSIderfd n . T Ty =
has beer.'l - ling gitti has been considered 95% by volpx;gngrsﬁr:*‘_
e Production of sOUITS S .-fz"-;s,‘:" p L ONTTN
gical Reserves (4 fesne-ne 37 2y

Categorization of Geolo o 1™ Lt T\

by areas mining activities have gofyz more than' 42m)

oo v 5 1 § ' R y ~ 151-:-‘.:.{"" il :.\, ]

On the surroundizg nea; v} of the area. Considering this m\,'étgu;g; '_f.f?llﬂmryg
deep {rom the topﬂgTaP - \ :

= . a ted:
criteria has beenl adop

; rves:
Proved Category Rese
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All the quantity CCCurring 4,
; Pto3
considered as “Proved ¢ OmRL below from the surface layer has been
b ategol‘&r”-
Probable Ca
tegory of Reserves.
Al the quantity oceyry
_ I‘rlng 10m verti
y tical]
considered as “Probapie Resery ¥y below the proved reserves has been
gEP,
Probable Categery of Reserves:
Al the quantity occur
- FINg Sm vertically below the probable reserves has becn
considered as “Possible Reserves”
Geological b
4 Cross Sections Sowing the category is given as Plate No. 5.
The detail of geological [€serves area given in table below:
GEOLOGICAL RESERVES
SECTICN | AVERAGE | DISTANCEIN | GEOLOGICAL RECOVER |
ALONG AREA IN EETWEEN RESERVES ABLE
' BETWEEN SECTIONS | INCUM RESERVES
SECTIONS IN M 95%
J IN SQM . IN CUM
PROVED CATEGORY OF RESERVES
1-1" | 4350 | 55 239250 227288
n_7’ 5310 54 286740 272403
TOTAL B 525990 499691
| PROBABLE CATEGORY OF RESERVES _
- 1450 55 | 79750 75763
1-1 = 54 95580 90801
2-2’ L — 175330 166564 |
TOTAL S TIPS
o e SERVES 5 o PR BN
POSSIBLE CATEGORY OF RESERV] LIS
o &R 55 l 44000 _ 41__80_0 Wi f‘:’\‘l
I=1* ,_899-——— 54 _ 51840 ‘| 4(;1?_443 w i r ]*
-2 ,9,’5'9/;3[’ [ 95840 91048 - |7/ ¢
TOT o .
|TOTAL | WL - L ol
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b) Indicate Mineab]e

applicable as pey the pr

The mineable reserveg
zone has been left
up to RL 63 m h
thickness of slice

L

have been C
ll along the .
ave beEn draw

(the height o
mineable reserveg. Details of m

3491

Teserves by slice
°Posed mip

a

105

plan/level plan method as
ing pParameters

Omputed by slice plans. 7.5m wide barrier
se boundary. Benches/slices from RL 108 m
R on Conceptual Plan/Ultimate Pit plan. The

[ bench) has been taken 3 m to estimate the
IN€able reserves are as below:

MINEABLE RESERVES
1 P i
T -
Slice/Bench ar::e?sgf 7 hlc‘])rl;!.ess Reserves 1;;2::::2 SOIL
i o ice
Lovelimm, | T sQM | Slice/Bench | ROM (95%) in | IN CUM
| 4 (cum)
. S height ia m cum

108 ! 6000 3.0 18000 17100 900 |
105 | 12300 | 20 36900 35055 1045

102 | 16800 3.0 50400 47880 1520

99 | 15400 3.0 46200 | 43890 1310 |

%6 | 13912 3.0 41736 | 39649 0 |

93 12780 3.0 38340 36423 0

Q0 11560 3.0 34680 32946 0
| a7 | 10400 3.0 31200 29640 0
| 8 | 9375 3.0 28125 26719 0
‘, 81 | 8024 3.0 24072 22868 0
‘ 78 6044 3.0 20832 19790 0 -
| ' 6424 3.0 19272 18308 | 0
| 75 16470 15647 | 0

3.0

79 5490 . : _ ~
r 760 3.0 14280 13566 [ -
| 68 = : 30 11340 10773 TN
| o0 __§;?’§_,__ 3.0 | 3600 | 3420 ° 0~ 2N\
e 28 -159—0——*7”“_##_ 435447 | 413674 | 4775 |
l‘ Total - — LB :

. i te No.7
The ultimate Pit plan/Conceptual plan is given in Plate No
€ ultimarte

\ |
L

(]

L 13

()
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106
2.3. Proposed Mining Method:

lining will be done within the mining limits. 7.5m wide strip all along
the lease boundary will jeft out.

Bench height will be kept 3m,

Width of working bench will be kept not less than 50m. At any place
width of bench should not be less than Leight.

Mining will be done from the highest level of RL 108m.

Top soil will be Scraped out and will be kept separately.
Overall slope of pit shall be maintained 45degree
Loading will be done by excavators

The run-off mine will be dispatched to the buyer in durpers.

Development includes only removal of top soil from alluvial patches,

which will be used to creating a vegetative barrier aiong the statutory
width of 7.5 m.
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3.0 Review of immn]
Jieme
including next g Ntation of mining plan/scheme of mining

Ve e
closure of mine; Years progressive closure plan up to the final

No Sig]'liﬁcant S
activity
with mining and ; - s laken-up during last 5 years i ection
allied activiljes st 5 years in connect

The activity pro .
e during the three year plan period is summarized as

below:
S| [Activiy —mm——— )
|No.| ¥ ﬁz’articula.rs
1 |Exploration & Mire
Deseloat:qon & Mine At present there is a small pit. About 1.6
pment ha will be exploited to get the required

- | producticn during 15t five year period.

2 Disposal of Solid Waste J::Tm?qumti_t;fg of rnin:ral I;Jlas ready
market. There is no solid waste during
mining. Top soil if any will be scraped
out carefully and stored in 7.5m wide

| Strip.
3 | Reclamation & Top soil dump will be rehabilitated by
rehabilitation planting during the year.

Sprinkling is proposed to reduce the dust

generated during mining and allied

activity.

Green barrier developed all along the

lease boundary will help to keep the noise |

within permissible limits.

6 | Afforestation Top soil dump proposed to be at 7.5m
strip along all the lease boundary is

proposed to be planted in every year.

4 | Control of Dust

5 Noise & Ground
Vibration
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Closure Plan:

- Mined out land:

Expecting q o

therefore, noppr?;;;isfi}] the excavated material from mine is saleable;
during the next g yef'a_ €an be given for concurrent back-filling. Further,
ultimate pit limgt c‘\t‘ls thc mining is not reaching to the lowest bench ar
immediate lower ;;Pling 75 MmRL. Considering, lot of activity in the
subsequently. Nches, its  rehabilitation will be taken-up

Water Quality Management;

€re is no . _

vicinity (up to spe & Water body within the leasehold or immediate

the suspended rri; : ?I‘_)WCVGI". measures have been provided for arresting
pended materiaj during heavy showers.

Air Quality Management:

1 . o3
gllg-.sgle 41 bafnc activities associated with mining operations (drilling,
-Sting, loading and transportation), create Air pollution. The mitigative
me;asures_fo_r cach of the activity is given ahead —
. .UC:L dnlhng w1l_l be undertaken to take care of dust being air borne.
¢ A 11{321'11 Sprinkling of blasted material will take sufficient care of dust
during loading operations
» Water sprinkling on mine roads will regularly be undertaken to
control dust during transportation

Waste Management:
All the material excavated from mine has a ready market. Therefore,

there will be no waste stacks.

Top Soil Management: o
The avcrage thickness of top soil is 0.1 m. whenever mining will be

undertaken on the top benches top soil will be removed. The details of
soil excavated are shown in the table given ahead —

Pazticulars In-situ Top Soil Top Soil after . 77 :
(cum) swelling (cum) 120%. /"
[ eI N B
First Year  __ = 1930 Cesvaaommsan o I
| Second Year _ 0 b ] S
Third Year < g
Fourth Year o g = LA ™ 4
. i
| Fifth Year ——] 4775 e 5730
|Total  ———— e

) { top soil removed 1s very limited. As such, there is no plan
The quamlt.y “ d concurrent rehabilitation in view of no waste materig)
for back filling a1 LUK

/

) I
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ack fille,
g tchk filled. In such circumstances, soil is proposed to
boundary. € road and to create a green barrier along the lease

4.6 Tailing Dam
ana 2
No processin fement;

1s proposed. & of mineral is Proposed in the plan. Hence, no tailing dam

4.7. Infrastructure:

As on dat ' acili

power 1in§sn0b]n.fr"?structure facilities like aerial ropeway, canveyor belts,

vl 1, uilding & structures, water treatment plant, transport &

th SUupply Sources are present within the area. Therefore, at present
€re 18 nao question of utilization,

4.8 Disposal of Mining Machinery:
The mining machinery will be excavators, drill machines and frucks. The
lessee intends to promote and support local entrepreneurs to procure
tippers for transportation of raw matcrial from mines. The excavators
and drilling equipment etc. will not have any post mining use and hence

will be disposed off through sale.

4.9. Safety and Security:
As mentioned earlier, the proposed ultimate land-use of mined out area

is water reservoir. At the time of final closure, the reservoir area will be

properly secured with fencing and gate system. During the qukif{g_‘ﬂf

-

ars, it is proposed to provide wire crated stone W \\\
o R

mine for next 5 ye¢

around the active pit to prevent inadvertent entry.

4.10. Disaster Management and Risk Asscasment: N\ B e

\ ) A ‘ 1‘.
i hensive and structured systént fo@
: ; ent plan is a compre Systént for
Disaster Managern S %

he prevention of risks
will pemiBiy epes cast, thus major risk and disasters

/ disasters involved. The proposed
ensuring t

mining is and
associated with underg
st mine a m

round mining will not create "roblem. However, in

ajor emergency in a mine is one that may cause
an open ca
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: S35 f 1
allied operati llfe to th
=Hong, @Fefor © Workers engaged in the mining and
mara cIm = e ‘ - .
1C

atiog .
From 1 of risks involved and measures to

isk
proposed mine May be g i assessment the identified hazards in
e

i). Use of exXplosiveg and
ii). Slope Failureg in ope

: n pit o :
iii). Road Accj denies r fall of machinery.

Each parameter is discussed below:

i).  Use of explosive and the blasting operation:
The lessee is going to undertake a trial of rip-ability in the mine to
avold blasting altogether. However, till such time all precaution
during blasting will be undertaken. Regular capacity building of
blasting staff will be under taken of safety aspects during blasting

ii). Slope failures/ Fall of machinery:
The mining is proposed from top level and gradually advance
towards lower levels. Height of benches will be kept 3.0 m. with

appropriate width of working bench that is a minimum of 13m,

which will take care of both the aspects. Further, the operations will
ized, a higher width will prevent of fall of machineries:,
an , _

be mech 800

iii). Road Accidents:
A code of traffi

e

management will be developed thhm 6 months Qf:
C

il be strictly adhered. Further, Reg‘ula_r C&pacnty-_
W :

\ F
and spot boys will be under ta‘l{-@n Dﬁf‘ﬁﬂfctv

operations and

building of drivers

i rt.
aspects during transpo

und water rable is quite below the working

arller that grn
n ‘Nclter

sdation of pit is not for

It is staicd € accumulated in the pits wili be

e 1'8.1
Bit EFP{ 11,

blem of inul


harish
Typewriter
110


111

MCDR 1988, vide form

Into account ip respect

No. D-1. Al precautionary steps shall be taken

will be proper| of care & maintenance. Further, all access to pit
erly s 5
Y Secured. A joint committee with villagers will be formed

to monitor t : .
he safety Situation of the temporary discontinued mine. The

commi Will ‘visit waniads
ittee will visit periodically (at least once in every month).

5.0 Economic Repercussions of Closure of mine and manpower
retrenchments:

The land used for mining is either rocky barren or pasture land. At

present, it is not used for any purpose. However, the water reservoir as

envisaged as ultimate land use in the mining area will felicitate community

in getting better agricultural yields. The impact of unemployment will not

be significant in view of mechanized opcrations. The skilled workers will

always have option of gefting alternate employment.
Time Scheduling for Reclamation & Rehabilitation:

6.0 T
The guantitative details of the various protective mcasun?? :'-‘pi.?p‘?"s CEIP;
the mine during first five years arc given below: ».gﬂ,.«’ % /

. - { A - -‘,‘_$a \"» '. J
J - Quantity— =~
, 1 I1 I11 v vV |
Actizitice Year | Year | Year | Year | Year ‘Itha.l_
. 5, 7.5m 50 | 50 50 50 50 250
"Strip Plantation (AloT8

tation-(—b_]

e —

‘ ide strip) (m) : |
:de strip) | mm{b7 17 "_17 17 17 85
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7.0 Abandonment Cost:

The tentative cost for implementing the protective and rehabilitation
measures propose in the mining plan for first five year period is as

under:
Rate (Rs. Total Amount in
Activities - per unit) Rupecs during Plan
Unit Rs./Unit Period of S Years
Plantation 7
; : Q0
(including Protection] Number 200 i
Total 17000

8.0 Any other information: )
The lessee also intends to spend some amount towards community

service. The figures are tentative and are subject to generation of profit.
Around of 5 % of the profit will be diverted towards this activity.

9.0 Fimancial Assurance:
The financial assurance has been calculated on the basis of following

parameters:

Area used Ares used Rate of
: during as during Plan Financial Total Amount
Activity cn df‘ce Pergiod Assurance in in Rs.

L - (Hee.) (Hec.) ‘ Rs./acre

Mining ] 0.70 1.68 15000 | 125000 ’
Storage and rcclamation of soil Nil Nil 15000 ]__ 0
Infrastructure Nil Nil 15000 0

| Total 0.70 1.68 125000

Area considered for Financial Assurance: 2.02 ha or 5.0 Acre
The aomunt of Financial Assurance: Rs. 125000/-

( One Lack twenty five Thousand Only)
According to rule 23 (F) of amended rules of UP MMCR 1963, the minimum

amount as a financial assurance is Rs. 2.0 Lakhs

Thus the applicant shall submit a financial assurance of Rs. 2.0 Lakh"'as
appiicable to the district officer or the officer authorized by the State.

Government in his behalf.

A ; :a".‘.

10.0 Certificate: W7 A A ot S B

Given separately & enclosed. \,:. B 3 ﬁr
N 1 /4
\‘_.‘-_ ’\f’ ,]'\S ﬂ’/

11.0 Plans and Sections: N
All the plans and sections are enclosed with the Plan. Progressive Mine closure

is giver; in Plate No. 9

Date: [2.- (D~ )ﬁgLf

Place: Lucknow

é{ {1 W{[ﬁ.‘"‘
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Annexure-I

CON
SENT LETTER FROM APPLICANT

An areg of about 2.02 ha

Building o (5.0 Acre] has been granted for the excavation of

Miczapur 1 ; n village Bhagay, tudei, Tchsil Chunar and district
» YWFounde i .

- I U.P. minor ™ineral concession rule 1963. The mine plan

11 respect of above arcq

has heepn Prepared by Sri U.P.S. Chauhan, ROP,
N/165/2005/A.

correspondence regarding the modification in mining

Registration No. RQP /DD
I requesrt to make further

Plan with the said recognizeq Person on his following address:

Sri U.P.S. Chauhan,

CAE - s,
RQP / DDN / 165 / 2005 / A o5 T Th
Validity: March 2015 i i L
4/366, VIKASH NAGAR, gL 0 T
LUCKNOW-226022 TR
PHONE(S) 9415195706 W7 o

E-mail : ups.chauhan@rediffmail.com L

e
i
e

I hereby undertake that all the modifications so made in mine plan by the
recognized person may be deemed to have been made with my knowledge and
consent and shall be acceptable to me and binding on me in all respect. I have

derstood the content of this mine plan and agree Lo implement the same.
under

0 l%-'il' b ud ol

Date : [Sri Rjesh Bhai Patel]

Place:
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Annexure- 1V
Lab Report
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Ultra Lab

Ph. No.: +91-9971912476, 935095223
E-mail: ultraresearchlab@gmail.com
Website: http://www.ultralabnoida.com

TEST REPORT

Discipline/Group-Chemical/Atmospheric Pollution

Ambient Air Quality Analysis

Report Code: AAQ-22052023-03

Issue Date :26/05/2023

Issued To : SHRI. RAJESH BHAI PATEL
S/O LATE. JAGDISH SINGH
Project Name : Sand Stone (Building stone) Mining,

Sample Drawn On
Sample Drawn By
Sample Description
Sampling Location
Sampling Procedure
Sampling Duration
Analysis Duration

Average Flow Rate of PM,, (m“fmir :
z 10

_ Respairable Dust Sampler (PM10), Fine Particulate Sampler (PM2.5) With
" Gaseous Attachment.

Average Flow Rate of Gases (Ipm)
Sampling Instrument Used

Location:Araji No. 180/2, Lease Area-2.02 Hect.
Village: Bhagautidei , Tehsil- Chunar, District: Mirzapur, State:Uttar Pradesh

: 19/05/2023 To 20/05/2023

i UFRL

: Ambient Air

: Core Zone: Bhagautidei

: UTRL/LAB/SAMPLING/AIR/SOP
i 24 hrs.

: 22/05/2023 To 26/05/2023

1.28

Ambient Temperature/Humidity - 36°C/48%
Meteorological Condition During Monitorin - Clear
TEST RESULT

S.No Parameters Test Method Result Units Limits as per NAAQS

| |Particulate Matter (PM,o)  |1S:5182 ( Part-23):2006 127.11 pg /m’ 100.0

2 |Particulate Matter (PM, 5)  |1S:5182 ( Part-24):2019 73.20 pg /m’ 60.0

3 |Sulphur Dioxide (as SO,) |I1S:5182 (Part-02):2001 17.34 g /m’ 80.0

4 [Nitrogen Dioxide (as NO,) [1S:5182( Part-6):2006 30.18 g /m’ 80.0

**End Of Report**

NAAQS-National Ambient Air Quality Standards,Central Pollution Control Board Notification dated 18th Nov.2009

Note:-

[ The results given above are related to the tested sample, for various parameters, as observed at
the time of sampling. The customer asked for the above tests only.

2 This test report will not be used for any publicity/legal purpose.

The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the

customer,

The Report can not be used as evidence in a court of law without the written approval of the lab.

For Ultra Testing & Résea

rch\Laboratory
Bl /-
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g (% “."_;__. | qV |
/‘ (An I1SO 9001:2015, ISO 45001:2013398(
". Ph. No.: +91-9971912476, 935095223

E-mail: ultraresearchlab@gmail.com

Ultra Lab Website: http:/www.ultralabnoida.com
TEST REPORT
Water Sample Analysis
Discipline/Group-Chemical/Water
Report Code : 'W-22052023-03 Issue Date : 26/05/2023
Issued To . SHRI. RAJESH BHAI PATEL
S$/0 LATE. JAGDISH SINGH
Project Name : Sand Stone (Building stone) Mining,

Location:Araji No. 180/2, Lease Area-2.02 Hect.
Village: Bhagautidei , Tehsil- Chunar, District: Mirzapur, State:Uttar

Pradesh
Sample Description ¢ Ground Water
Sample Packing : Sample Collected in PVC Bottle
Sample Drawn On 1 20/05/2023
Sample Drawn By : UTRL
Sampling Procedure : 18:3025 (Part-01)
Sample Quantity : 1.0 Litre
Analysis Duration : 22/05/2023 To 26/05/2023

RESULTS
As per IS 10500:2012

Permissible Limit in the

S.No Parameter Test Method Results Units Aciei[;:;hle Absence of Alternate
Source
| pH 1S :3025 (Pan -11): 2022 7.08 - 6.5-8.5 -
2 . 1S:3025(Part-04):2021
Colour Visual Comparison Method <5.0 Hazen 5 15
7 |Odour 1S:3025(Part-05):2018 _Agr_q_c% e - Agreeable Agreeable
4 |Taste 18:3025(Part-07).2017 Agreeable - Apreeable Agreeable
5 sy 1S :3025(Part- 10):1984
Turbidity Keahdaaia LAt <0.5 NTU 1 S
6 |Total Hardness 15:3025(Part-21):2009
(as CaCO») EDTA Method 264.00 mg/I 200 600
7 Calcium(as Ca) 31202 et o 48.00 mg/| 75 200

EDTA Titnmetric Method

8 |Magnesium (as Mg) f;;"éd”fg;";’ﬂ‘f‘ 3499 | mgl 30 100

18:3025(Part-32): 1988

L¢] .
Chloride(as CI) Asgencnitsio Msiad 85.36 mg/l 250 1000
10 15:3025(Part-53):2003 .
Iron(as Fe) 1.10 Pheasnthroline Method 027 mg/| 1 No Relaxation
T . APHA 4500 F(D)
Fluoride(as F) s ypgnio 0.35 mg/l | 1.5
12 . 1S 3025(Part-24) 2022 A .
Sulphate (as SO4) Turbidity Method 69.09 mg/l 200 400
E P oy |1S3025(Pant-16) 1984 %
lotal Dissolved Solid | =~ = 1 hod 567 mg/l 500 2000
**End Of Report**
Note:-
1 The results given above are related to the tested sample, for various parameters, as observed at the time of sampling. The customer asked

for the above tests only.
This test report will not be used for any publicity/legal purpose
Ihe test samples will be disposed ofT after two weeks from the date ol issue of test report. unless until specified by the customer

The Report can not be used as evidence in a court of law without the written approval of the lab

For ULTRA TESTING & RESEARCH L ATORY

N\ o
(Authorized Signatory]
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ULTRA TESTING &

(An 1SO 9001:2015, 1SO 45001:2018, ISO 14001720,
Laboratory: C-43, Sector-88, Phase-II, Noida.

Ph.: No.: +91-9971912476, 9350952231

E-mail: ultraresearchlab@gmail.com

Ultro l.Ob Website: http:/www.ultralabnoida.com
TEST REPORT
Bacteriological Quality of Drinking Water
Report Code : M-22052023-03 Issue Date : 26/05/2023
Issued To SHRI. RAJESH BHAI PATEL

§/0 LATE. JAGDISH SINGH

Project Name

Sand Stone (Building stone) Mining.
Location:Araji No. 180/2, Lease Area-2.02 Hect.
Village: Bhagautidei , Tehsil- Chunar, District: Mirzapur, State:Uttar

g, reeece. EUESE

Sample Description Ground Water
Sample Packing Sample Collected in PVC Bottle
Sample Drawn On 20/05/2023
Sample Drawn By UTRL
Analysis Duration 22/05/2023 To 26/05/2023
RESULTS
As per IS 10500:2012
S.No Parameter Test Method Results Units Requirements
I [E.coli 1S-1622 Absent E.Coli/100ml | Shall not be detectable in any 100
ml sample
2 |Total Coliform IS-1622 Absent MPN/100m! | Shall not be detectable in any 100
ml sample
**End Of Report**

Note:-

(85

The results given above are related to the tested sample, for various parameters, as observed at the time of sampling.
The customer asked for the above tests only.

This test report will not be used for any publicity/legal purpose.

The test samples will be disposed off after two weeks from the date of issue of test report, unless until specified by the

customer.

The Report can not be used as evidence in a court of law without the written approvnl ot’the lab.

Q:l?ed By

For ULTRA TESTING &,?ﬂE‘SEARGH LA RATORY

Lour services at all times.
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Six Monthly Compli¥hed ieﬁa’ort of EC Conditions
(Jan to June 2023)
SAND STONE (BUILDING STONE) MINE
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Project Proponent — Shri. Rajesh Bhai Patel
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Six Monthly Complla?lbé iebort of EC Conditions
(Jan to June 2023)
SAND STONE (BUILDING STONE) MINE
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Project Proponent — Shri. Rajesh Bhai Patel
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Six Monthly Compli¥hed iéﬂort of EC Conditions
(Jan to June 2023)
SAND STONE (BUILDING STONE) MINE

Project Proponent — Shri. Rajesh Bhai Patel
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Project Proponent — Shri. Rajesh Bhai Patel
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Project Proponent — Shri. Rajesh Bhai Patel
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Project Proponent — Shri. Rajesh Bhai Patel
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Project Proponent — Shri. Rajesh Bhai Patel
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3 sz%NNEXURE A-7& 8 137
Six Monthly Compliance Report of EC Conditions

(Jan to June 2023)
SAND STONE (BUILDING STONE) MINE

o ( ?\"“
s ‘_ :‘f Project Proponent — Shri, Rajesh Bhai Patel
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